
RATIFIED MINUTES OF MEETING NO.11/15 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 19.08.2014

Please note:-

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

(ii) Similarly, a scanned copy of the Standard Deficiency Format, which may find a reference in
NC decisions, has also been attached in the end. This may also be referred to by the
concerned firm and may be responded accordingly.

The meeting No. 11/15 of the Norms Committee (NC-I) for the licensing year 2014-2015 was
held on19.08.2014 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign

Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2009-2014 / Handbook of Procedure Volume-I. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives & Room No. Telephone No. Deptt.
their Designation

1. Sh K.K. Tiwari LA 476 23063321 DHI, U.B.

2. Sh S.K.Jain, D.O. 428A 23063321 Extn.3318 DIPP, U.B.
23063166

3. Sh. Kanwalinder Singh Sodhi, 736A 23063802 Extn.2459 DC(MSME),N.B.
Asstt. Dir. (Mech)

4. Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT, U.B.

5. Sh. PriyaRanjan, FTDO 404 23061562 Ext.265 DGFT, U.B.

1-The Committee considered the individual cases of the agenda of this meeting generated through the
online system of NIC. The decisions taken thereon are as under:

- - --- ---
Case No.:8/14/80-ALC2/2011 Party Name: MOTHERSON

iSUMI SYSTEMS LTD
'I
I

Meet o/Date: II /80-
ALC2/2014
19.08.2014

HQ File RLA File
:0 I/80/050/00262/ AM 12/ :05/24/040/00182/ AM 12/

PARVEEN SHARMA
Dy Director General

Directorat~ General of FOreig~Tratde
Ministry of Commerce &Dlnlh~~?

Udyo9 Shawan, Newel

;;;



Decision: The Committee decided to ratify norms on the basis of C&PC O.M. No. 46011/106/2007-
PC-II dated 30.9.2014 (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

Case No.:2118/80-ALC2/2014 Part' Xame: ST.~,\D~RD
RADI.~TORS P\ T.LTD.

\lee: '\2 Date:II 80-
\LC:::li":

Status:
Deferred

HQ File
2 :011801050100I 89/AM 15

RL.~ File
:3~2~040:00074 A\112

:__~,'< ~2:':_?..::-: :.?' .?69 Defer=~:~::- Date::_'O.09.1014

Decision: The Committee noted that the firm's applcaticr r as cee" se-it to DHI on 13.8.2014 for
examination & comments which is under their examination arc c e; :::e:: t:) wait for their comments.
Case is deferred to 30.9.2014.

Case No.:23/9/80-ALC2/2012 PartyName:BHARAT HL\ \ Y 'vleet \: ::J "e S'I- Status:
ELECTRICALS LIMITED .~LC:: ." Deferred

19,(i S..=>:1' .;
HQ File RLA File LI-:."\"~"\ 02:::- ., .. . . Defer

3 :01/8010501002031 AM 131 :09/24/0401001361 AM 131 I~.06.:I~I::: D2.tc'. :(1.09 .::014

Decision: The Committee noted that the said case has been forwardec :c :o:G division for their
inputs and 11'h reminder dated 13.8.2014 has been sent to them fa' expe c : 15 :1e,r nputs and
decided to wait for their comments. Case is deferred to 30.09.2014.

Case No.:617180-ALC2/2013 Party l'ame:ALSTOM
TRA:-iSPORT INDIA LIMITED

Meet "'\0 Da:e.. S-
ALe: :1) I~
19.08.:0 I~

Status:
Deferred

HQFile
:01/80/0501001001 AM 141

RLA File
:07/211040!003661 AM 13!

Lic.Xo Date:I)-: 1:'1:!')1-1_~5:
23.08.20I:

Jeter
U2.te:'?O.09.~O I":'

4 Decision: The firm's representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authoritles(TAsj
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-I, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

Case No.:18/15/80-ALC2/2012 Party Name:ALSTOM Meet NoDatc.Ll 8(1-
TRANSPORT INDIA LIMITED ALC2!1014

19.08.2014

Status:
Deferred

HQ File
:0 1/801050100353! AM 131

RLA File
:07/21/040!00397! AM 131

Lic.No!Oate:071009053 I
31.08.2012

Defer
Oale:30.09.:0 I~

5 Decision : The firm's representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs!
present in the meeting. The Technical Authorities have asked them to submit the wastage details 0'

export products and for that they have requested for the grant of some more time. The Chairma-
NC-I, considered their request and asked them to furnish their reply at the earliest for cons.de-ato-



of their request. Case is deferred to 30.9.2014.

Case No.:321S/S0-ALC2/2014 Party Name: PRANITA
ENGINEERING SOLUTIONS
PRIVATE LIMITED,

RLA File
:07/211040/006291 AM 131

Meet No/Date: II ISO-
ALC2/2014
19.08.2014

Lic.No/Date:07 I009 I836
OS.II.2012

Status:
Approved

HQ File
6 :0I180/050100 I 171AM lSI

Decision: The Committee decided to ratify norms on the basis of DC(MSME) U.O. No. 30(69)/14-
ME dated 19.8.2014 (Copy is to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

Case No,:3I71S0-ALC2/2013 Party Name:BHARAT HEAVY Meet No/Date: I I/SO- Status:
ELECTRICALS LIMITED ALC2/20 14 Deferred

19.08.2014

RLA File Lic.No/Date:0910055381 Defer
:09/24/0401005441 AM 131 13.03.2013 Date:30.09.2014

HQ File
7 :0 IISOl050100097/AM 14/

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 12.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:IS/7/S0-ALC2/2013 Party Name: LURGI INDIA
COMPANY PVT.LTD.

HQ File RLA File
:0I ISOl050100 I091AM 141 :05/23/040/00004/ AM 141

Meet No/Date: 11/80- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:05103527S5 Defer
30.04.2013 Date:30.09.20 14

S Decision: The firm's representative, Shri Sumanjeet Kumar, Manager Procurement (Logistics) has
attended the meeting and replied the queries of Technical Authorities(TAs) present in the meeting.
The Technical Authorities have asked them to submit the consolidated reply and for that they have
requested for the grant of some more time. The Chairman, NC-I, considered their request and asked
them to furnish their reply at the earliest for consideration of their request. Case is deferred to
30.9.2014.

Case No.:23/13/S0-ALC2/2013 Party Name: ALSTOM Meet No/Date: II/SO-
TRANSPORT INDIA LIMITED ALC2/2014

1908.2014

Status:
Deferred

HQ File
:0 I 1801050/002281 AM 14/

RLA File
:07/211040/00068/ AM 14/

Lic.No/Date:071 0095554 Defer
23.05.20 13 Date:30.09.20 14

9 Decision : The firm's representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-I, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

\v/1



Case No.:2/2S/SO-ALC2/2013 Party Name:THERMAL
SYSTEMS (HYDERABAD)
P.LTD .•

HQ File RLA File
10 :01/80/0501005261 AM 141 :09124/040/000701 AM 141

Meet No/Date: 11/80- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:0910056185 Defer
30.05.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 10.06.2014
followed by reminder dated 13.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:3/2S/SO-ALC2/2013 Party Name:THERMAL Meet No/Date: 11/80- Status:
SYSTEMS (HYDERABAD) ALC2/2014 Deferred
P.LTD., 19.08.2014

HQ File RLA File Lic.No/Date:0910056186 Defer
11 :01/80/050/005271 AM141 :09124/040/000691 AM 141 30.05.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 05.06.2014
followed by reminder dated 13.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:27/10/S0-ALC2/2013 Party Name: SPARKLlNE
EQUIPMENTS PVT.L TD,

HQ File
:01/80/0501001 82/AM 141

RLA File
:31/83/040/000401 AM I41

Meet No/Date: I 1180-
ALC2/2014
19.08.2014

Lie.No/Date:3110059032 Defer
20.06.2013 Date:30.09.2014

Status:
Deferred

12 Decision: The Committee noted that firm has not replied to the deficiency letter dated 12.02.2014
followed by reminder dated 31.03.2014 and 29.5.2014. Meanwhile, the firm has informed that they
are sending their reply vide their e-mail dated 27.5.2014 but they have not furnished the same and
after that a final reminder dated 13.08.2014 has been given to the firm. The Committee decided to
wait for 15 days more to receive reply from the firm failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014.

Case No.:10/lS/SO-ALC2/2013 Party Name: ALSTOM Meet No/Date:1 1180-
TRANSPORT INDIA LIMITED ALC2/2014

19.08.2014

HQFile
:0 I 180/050/002661 AM I 41

RLA File
:07/21/040/000901 AM 141

Status:
Deferred

Lic.No/Date:0710096369 Defer
02.07.2013 Date:30.09.2014

13 Decision: The firm's representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-I, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

14 Case No.:ll/1S/SO-ALC2/2013 Party Name:ALSTOM Meet No/Date: 11180-
TRANSPORT INDIA LIMITED ALC2/2014

Status:
Deferred



HQ File
:01/8010501002671 AM 141

RLA File
:07/2 I10401001 26/AM 141

19.08.2014

Lic.No/Date:0710096370 Defer
02.07.2013 Date:30.09.2014

Decision : The firm's representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-I, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

Case No.:44/10/80-ALC212013 Party Name:BOTIL OIL Meet No/Date: I I/SO-
TOOLS INDIA PVT ALC2/2014
LTD(FORMERL Y BAKER OIL 19.08.2014

HQFile
:01/S01050100 I991AM 141

RLA File
:05/23/040100 I131AM 14/

Status:
Deferred

Lic.No/Date:051 035S72 I Defer
04.07.2013 Date:30.09.2014

15 Decision: The firm's representative, Shri, H.S. Walia, General Manager (Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-I, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm's request. Case is deferred to 30.9.2014.

Case No.:40/S/80-ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD.,

HQ File
16 :0 IISOl050100 I251AM I51

RLA File
:07/24/040100113/AM141

Meet No/Date:1 I/SO-
ALC2/2014
19.0S.2014

Lic.No/Date:071 009771 6 Defer
23.08.2013 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that the firm's reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments which is under their examination and decided to wait for
their comments. Case is deferred to 30.9.2014.

Case No.:43/S/80-ALC2/2014 Party Name: ZENITH
PRECISION PYT LTD .,

HQ File RLA File
17 :01/S01050100 I2S1AM lSI :07/24/040100 I561AM 141

Meet No/Date: II/S0- Status:
ALC2/20 I4 Deferred
19.08.2014

Lic.No/Date:07 I0097714 Defer
23.0S.2013 Date:30.09.2014

Decision: The Committee noted that the firm's reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments which is under their examination and decided to wait for
their comments. Case is deferred to 30.9.2014.

Case No.:4S/S/80-ALC2/2014 Party Name:ZENITH
PRECISION PVT LTD .,

IS

HQ File RLA File

Meet No/Date: I I/SO-
ALC2/2014
19.0S.2014

Lic.No/Date:0710097715 Defer

Status:
Deferred



:01/8010501001301 A\1151 :07124/0401001361 AM 141 23.08.2013 Date:30.09.2014

Decision: The Committee noted that the firm's reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments which is under their examination and decided to wait for
their comments. Case is deferred to 30.9.2014.

Case No.:9/5/80-ALC2/2014 Party Name: DYNAMATIC
TECHNOLOGIES LIMITED,

HQ File RLA File
19 :01/8010501000941 AM 151 :07/2 I1040100389/AM 141

Meet No/Date: 11/80- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:0710097934 Defer
30.08.2013 Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 13.8.2014 and decided to send final reminder to the firm failing which
the Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:50/15/80-ALC2/2013 Party Name: TERACOM
LIMITED

HQFile
20 :01/8010501003061 AM 141

RLA File
:05/24/0401001991 AM 141

Meet No/Date: 11/80-
ALC2/2014
19.08.2014

Lic.No/Date:0510364316 Defer
03.09.2013 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that firm has not furnished the Amendment Sheet as asked from
the firm vide letter dated 25.4.2014 followed by reminders dated 19.05.2014 and 13.08.2014 and
decided to send reminder to the firm. Case is deferred to 30.9.2014.

Case No.:1/2/80-ALC2/2014 Party Name: THERMAL Meet No/Date: 11/80- Status:
SYSTEMS (HYDERABAD) ALC2/2014 Deferred
P.LTD., 19.08.2014

HQFile RLA File Lic.No/Date:0910057521 Defer
21 :01/80105010000 II AM 151 :09/24/0401002631 AM 141 10.09.2013 Date:30.09.2014

Decision: The Committee noted that the firm's reply dated 14.7.2014 has been sent to DHI on
24.7.2014 for examination & comments which is under their examination and decided to remind DHI
for expediting their comments. Case is deferred to 30.9.2014.

Case No.:15/19/80-ALC2/2013 Party Name: NETAFIM
IRRIGATION INDIA
PVT.LTD.

HQ File RLA File
22 :01/8010501003871 AM 141 :34/24/0401000971 AM 141

Meet NolDate:11/80- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:3410038311 Defer
22.10.2013 Date:30.09.2014

Decision: The Committee noted that the firm's application has been sent to C&PC on 09.12.2013
for examination & comments followed by reminders dated 20.5.2014, 24.6.2014 & 13.8.2014 and
decided to wait for their comments. Case is deferred to 30.9.2014.

Case No.:4/19/80-ALC2/2013 Party Name: JBM
23 KANEMITSU PULLEYS

PRIVATE LIMITED

Meet No/Date: 11/80-
ALC2/2014
19.08.2014

Status:
Deferred



HQFile
:01/8010501003761 AM 141

RLA File
:05/23/0401003131 AM 141

Lic.No/Date:0510370156 Defer
01.11.2013 Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:S/19/S0-ALC2/2013 Party Name: BOTIL OIL Meet No/Date: I 1/80-
TOOLS INDIA PVT ALC2/2014
LTD(FORMERLY BAKER OIL 19.08.2014

HQ File
:0 I18010501003801 AM I41

RLA File
:05/23/040100310/AM141

Status:
Deferred

Lic.No/Date:0510370619 Defer
08.11.2013 Date:30.09.2014

24 Decision : The firm's representative, Shri, H.S. Walia, General Manager (Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-I, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm's request. Case is deferred to 30.9.2014.

Case No.: 13/19/S0-ALC2/2013 Party Name: STERICAT
GUTSTRINGS PVT. LTD.

HQ File
25 :01/801050100385/AM141

RLA File
:05/24/0401002491 AM 141

Meet No/Date:1 1/80-
ALC2/2014
19.08.2014

Lic.No/Date:0510370609 Defer
08.11.2013 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that the firm's reply dated 14.05.2014 has been sent to C&PC on
17.06.2014 for examination & comments followed by reminder dated 13.8.2014 and decided to wait
for their comments. Case is deferred to 30.9.2014.

Case No.:10/2/S0-ALC2/2014 Party Name: BHARAT HEAVY Meet No/Date: II 180- Status:
ELECTRICALS LIMITED ALC2/20 I4 Deferred

19.08.2014

26 HQ File RLA File Lic.No/Date:0710100276 Defer
:01/8010501000101 AM 151 :07/24/0401002921 AM 141 06.I2.2013 Date:30.09.2014

Decision: The Committee noted that the firm has replied to DEIT directly vide their letter dated
25.7.2014 and decided to wait for DEIT comments. Case is deferred to 30.9.2014.

Case No.:33125/S0-ALC2/2013 Party Name: ZENITH
PRECISION PVT LTD .•

HQ File
:01/8010501005571 AM 141

RLA File
:07124/0401002911 AM 141

Meet No/Date: 11/80-
ALC2/2014
19.08.2014

Lic.No/Date:0710100457 Defer
11.12.2013 Date:30.09.2014

Status:
Deferred

27 Decision : The Committee noted that the firm has not responded to the DES-I letter dated
28.02.2014 followed by reminder dated 28.03.2014, through which clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought. The committee further noted that the firm has earlier informed that they would furnish their
reply within 15 days vide their letter dated 21.4.2015 but not furnished their reply. The Committee

';V',\



also noted that firm has not replied to deficiency letter dated 03.04.2014, reminder dated 05.6.2014
followed bye-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:2S12S/SO-ALC2/2013 Party Name:GANDIKOTA
THERMO CONTROLS PVT
LTD

HQ File RLA File
28 :01/8010501005491 AM 141 :09/24/0401004721 AM 141

Meet No/Date:11/80- Status:
ALC2/20 14 Deferred
19.0S.2014

Lic.No/Date:091005S650 Defer
19.12.2013 Date:30.09.2014

Decision: The Committee noted that the firm's reply dated 20.6.2014 has been sent to MSME on
30.6.2014 for examination & comments followed by reminder date 13.08.2014 and decided to wait
for their comments. Case is deferred to 30.9.2014.

Case No.:34/2S/SO-ALC2/2013 Party Name: ZENITH
PRECISION PVT LTD .•

HQ File
29 :01/S01050100558/AM141

RLA File
:07/24/0401003221 AM 141

Meet No/Date: II ISO-
ALC2/2014
19.08.2014

Lic.No/Date:0710101167 Defer
07.01.2014 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that the firm's reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
30.9.2014.

Case No.: 1112S/SO-ALC2/2013 Party Name: ALSTOM Meet No/Date: II/SO-
TRANSPORT INDIA LIMITED ALC2/2014

19.08.2014

HQ File
30 :01/S01050100535/AM141

RLA File
:07/21/0401008541 AM 141

Status:
Deferred

Lic.No/Date:0710101246 Defer
10.01.2014 Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 20.05.2014
followed by reminder dated 13.8.2014 and decided to send final reminder to the firm failing which
the Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:3S/2S/SO-ALC2/2013 PartyName:ZENITH
PRECISION PVT LTD .•

HQ File
:01/8010501005591 AMI41

RLA File
:07124/0401003251 AM 141

Meet NolDate:II/SO·
ALC2/2014
19.0S.2014

Lic.No/Date:0710101261 Defer
13.01.2014 Date:30.09.2014

Status:
Deferred

Decision : The Committee noted that the firm has not responded to the DES-I letter dated
31

28.02.2014 followed by reminder dated 28.03.2014, through which clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought. The committee further noted that the firm has earlier informed that they would furnish their
reply within 15 days vide their letter dated 21.4.2015 but not furnished their reply. The Committee
also noted that firm has not replied to deficiency letter dated 03.04.2014, reminder dated 01.7.2014
followed bye-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the



also noted that firm has not replied to deficiency letter dated 03.04.2014, reminder dated 01.7.2014
followed bye-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:36/25/S0-ALC2/2013 Party Name: ZENITH
PRECISION PVT LTD.,

HQ File
32 ,01/S01050100560/AM141

RLA File
,07/24/0401003391 AM 141

Meet No/Date:II/SO-
ALC2/2014
19.0S.2014

Lic.NoIDate:0710 I01249 Defer
13.01.2014 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that the firm's reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
30.9.2014.

Case No.:37/25/S0-ALC2/2013 Party Name: UNITED
MANUFACTURING CO.

HQFile
:01/S010501005611 AM 141

RLA File
:05/24/0401003791 AM 14/

Meet No/Date: I I/SO-
ALC2/2014
19.0S.2014

Lic.NoIDate:0510376277
16.01.2014

Status:
Rejected

Decision: The Committee noted that firm has not replied to deficiency letter dated 03.04.2013
33 followed by reminder on 20.05.2014, e-mail message on 27.05.2014, final reminder dated

01.07.2014, e-mail message dated 04.07.2014. The Committee further noted that the firm has given
15 more days to furnish their reply but the firm failed to respond to the aforesaid communications
and decided to reject their case with the direction to pay the Custom Duty and applicable interest for
regularization ofthe license.

RA may take necessary action accordingly.

Case No.:24/25/S0-ALC212013 Party Name: DEE
DEVELOPMENT ENGINEERS
LTD.

RLA File
:05/2310401004171 AM 141

HQ File
34 :0 I/SOI05010054S/AM 141

Meet NolDate: I I/SO-
ALC2/2014
19.0S.2014

Lic.NoIDate:0510376515
20.01.2014

Status:
Deferred

Defer
Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 24.06.2014
followed by reminder dated 13.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:23/25/S0-ALC2/2013 Party Name:DEE
DEVELOPMENT ENGINEERS
LTD.

HQ File RLA File
35 :0 I/SOI0501005471 AM 141 :05123/0401004161 AM 141

Meet No/Date: II/SO-
ALC2/2014
19.0S.2014

Lic.NoIDate:0510376999
24.01.2014

Status:
Deferred

Defer
Date:30.09.2014

Decision: On the recommendation of the Technical Authority, DHI, present in the meeting, the
Committee decided to ask the firm to furnish 0.0. of item No.1 & 2 and to clarify whether item No.3
& 4 is a machined or raw casting. Case is deferred to 30.9.2014. ,:v"

I



Case NO.:32/2S/S0-ALC2/2013 Party Name:BHARA THEA VY
ELECTRlCALS LIMITED

Status:
Deferred

RLA File
:09/24/040/00326/ AM 14/

Lie. o/Date:091 0059091 Defer
28.01.2014 Date:30.09.20 14

HQFile
36 :01l80/050/00556/AMI4/

Decision: The Committee noted that the firm's application has been sent to DHI on 28.2.2014 for
examination & comments followed by reminder dated 20.5.2014 & 13.08.2014 and decided to wait
for their comments. Case is deferred to 30.9.2014.

to/Date: 11/80-
C2/2014
8.2014

[HQ File RLA File fLie.No/Date:52I 0040638 Defer
1:01/80/050/005621AM 14/ :52/24/040/00044/ AM 14/ 128.01.2014 Date:30.09.20 14

37 Decision: The Committee noted that firm has not replied to the deficiency letter dated 28.03.2014
followed by reminder dated 19.05.2014, email message on 12.5.2014, final reminder dated
13.08.2014 and decided to wait for 15 days more to receive reply from the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.09.2014.

Case NO.:3S/2S/S0-ALC2/2013 Party Name: ESSAR
PROJECTS (INDIA) LTD.

Status:
Deferred

,- - -- --
Case NO.:1I2S/S0-ALC2/2013 Party Name: ALSTOM I D1A Meet o/Date: I 1/80- Status:

LIMITED, ALC2/2014 Deferred
19.08.2014

HQFile RLA File Lie.No/Date:32I 0072580 Defer
38 :01/80/050/00525/ AM 14/ :32/21/040/001 77/AM 14/ 30.01.2014 Date:30.09.20 14

-
Decision: The Committee noted that the firm's reply dated 07.04.2014 has been sent to DHI on
05.6.2014 for examination & comments followed by reminder dated 13.08.2014 and decided to wait
for their comments. Case is deferred to 30.9.2014. I

,- ~
Case NO.:13/2S/S0-ALC2/2013 Party Name: BOYSEN INDIA !Meet No/Date: 11/80- Status:

LIMITED ALC2/2014 Deferred
19.08.2014

HQ File RLA File ILie.No/Date:0510377960 Defer
39 :01/80/050/00537/AM 14/ :05/23/040/00432/ AM 14/ 31.01.2014 Date:30.09.20141

Decision: The Committee noted that the firm's reply dated 23.07.2014 has been sent to MSMEon
11.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
30.9.2014.

Party Name:ICEM Meet NofDate: 11/80-
ENGINEERING COMPANY ALC2/2014
PRIVATE LIMITED, 19.08.2014

40 rH-Q-F-i-~e--------~RL-A-F-i-le-------- Lie.No/Date:031 0769175
:0 I/80/050/000921 AM 15/ :03/94/040/00983/ AM 14/ 04.02.2014

Case No.:7/S/80-ALC2/20t4 Status:
IDeferred

Defer
Date:30.09.20 14

IDecision : The Committee noted that firm has not replied to deficiency letter dated 24.06.2014-V
PARVEEN SHARMA
Dy. Director General

Directorate General of ForeignTrade
Ministry of Commerce & Industry

Udyog snawao. New Oelhi-11



followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:19/25/80-ALC2/2013 Party Name:DICKINSON
FOWLER PVT. LTD.

HQFile
:01/8010501005431 AM 141

RLA File
:07124/0401003961 AM 141

Meet No/Date: 11/80-
ALC2/2014
19.08.2014

Lic.No/Date:071 0101974
05.02.2014

Status:
Approved

Decision: The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their 10 No. 12/115/2014-TsW/41 dated 19.08.2014 which are as under:-

1. Import items from 51. No.1 to 45 may be allowed on net to net basis with accountability
clause.

2. Import item at 51. No. 46 may be allowed on net to net basis as claimed by the firm.
3. Import items from 51. Nos. 47 to 66 may be allowed on net to net basis with accountability

41 clause.
4. Import items from 51. No. 67 to 69 may be allowed as 1.04 Cubic Mtr./Cubic Mtr. content in

the export products as claimed by the applicant.
5. Import items from 51. No. 70 to 91 may be allowed as 1.02 Mtr./Mtr. content in the export

products.
6. Import items from 51. No. 92 to 96 may be allowed on net to net basis with accountability

clause.
7. Import item at 51. No. 97 may be allowed on net to net basis as claimed by the firm.
8. Import items at 51. No. 98 & 99 may be allowed on net to net basis with accountability

clause.

RLAmay take necessary action accordingly.

Case No.:18/25/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date:11/80-
TOOLS INDIA PVT ALC2/2014
LTD(FORMERL Y BAKER OIL 19.08.2014

Status:
Deferred

HQ File
:01/8010501005421 AM 141

RLA File
:05/2310401004511 AM 141

Lic.No/Date:0510378995 Defer
11.02.2014 Date:30.09.20 14

42 Decision : The firm's representative, Shri, H.s. Walia, General Manager (Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-I, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm's request. Case is deferred to 30.9.2014.

Case No.:27/25/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date:11/80-
TOOLS INDIA PVT ALC2/2014

43 LTD(FORMERLY BAKER OIL 19.08.2014

Status:
Deferred

HQFile
:01/80105010055 IIAM I41

RLA File
:05/23/0401004551 AM 141

Lic.No/Date:0510378994 Defer
11.02.2014 Date:30.09.20 14



Decision : The firm's representative, Shri, H.S. Walia , General Manager (Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-I, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm's request. Case is deferred to 30.9.2014.

Case No.:4/2/80-ALC2/2014 Party Name: THYSSENKRUPP Meet No/Date:11/80-
INDUSTRIES INDIA PVT.LTD ALC2/2014

19.08.2014

HQ File
44 :01/8010501000041AM 151

RLA File
:0319510401009071AM 141

Status:
Deferred

Lic.No/Date:03 I 0770845 Defer
18.02.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:48/5/80-ALC2/2014 PartyName: PUTZMEISTER
CONCRETE MACHINES
PRIVATE LIMITED.

HQ File RLA File
45 :01/801050100133/AMI51 :17/24/040100117/AM141

Meet No/Date: 11/80- Status:
ALC2/20 14 Deferred
19.08.2014

Lie.No/Date: 171000570I Defer
18.02.2014 Date:30.09.2014

Decision: The Committee noted that the firm's application has been sent to DHI on 20.5.2014 for
examination & comments followed by reminder dated 13.08.2014 and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:5/25/80-ALC2/2013 Party Name: SOGEFI MNR
FILTRA TION INDIA PVT
LTD,

HQ File RLA File
46 :0118010501005291AM 14/ :07/2410401003761AM 141

Meet No/Date: 11/80- Status:
ALC2/20 14 Deferred
19.08.2014

Lie.No/Date:0710102212 Defer
19.02.2014 Date:30.09.2014

Decision: The Committee noted that the firm's application has been sent to DIPP on 05.5.2014
which actually pertains to MSME and decided to send the same to MSME for examination &
comments. Case is deferred to 30.9.2014.

Case No.:7/2/80-ALC2/2014 Party Name: TRANSASIA BIO Meet No/Date: 11/80- Status:
MEDICALS LTD. ALC2/20 14 Deferred

19.08.2014

HQ File RLA File Lic.No/Date:0310771504 Defer
47 :01/8010501000071AM 151 :03195/0401008491AM 141 24.02.2014 Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.06.2014
given by DEIT directly followed by DGFT reminder dated 24.06.2014 & 13.08.2014 and decided to
wait for firm's reply. Case is deferred to 30.9.2014.



Case No.:1112/80-ALC2/2014 Party Name: NIKHTISH
ENTERPRISES

HQFile
4S :01/S0/050/00011/AM151

RLAFile
:31/S3/040/0020SI AM 141

Meet No/Date:II/SO-
ALC2/2014
19.0S.2014

Lic.No/Date:3110062747 Defer
24.02.2014 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that the firm's reply dated 20.5.2014 has been sent to M5ME on
01.8.2014 for examination & comments and decided to remind M5ME for expediting their
comments. Case is deferred to 30.9.2014.

Case No.:9/2/80-ALC2/2014 Party Name: DECON INDIA
PLASTICS PVT. LTD ..

HQ File RLA File
49 :0 I/SO/050/000091 AM 151 :3I IS3/040/0023II AM 141

Meet No/Date: II/SO- Status:
ALC2/20 14 Deferred
19.0S.2014

Lic.No/Date:3110062S32 Defer
26.02.2014 Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.05.2014
given by C&PC directly followed by DGFT reminder dated 13.08.2014 and decided to wait for firm's
reply. Case is deferred to 30.9.2014.

Case No.:3/2/80-ALC2/2014 Party Name:L&T-MHI
BOILERS PVT. LTD.

50 HQ File RLA File
:0 I/SOI0501000031 AM 151 :03/95/040100SSSI AM 141

Meet No/Date: II/SO- Status:
ALC2/20 14 Deferred
19.0S.2014

Lic.No/Date:0310772317 Defer
27.02.2014 Date:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 28.07.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:34/5/80-ALC2/2014 Party Name: STERLITE Meet No/Date: II/SO- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred

19.0S.2014
HQFile RLA File Lic.No/Date:0310773IS4 Defer

51 :01/S0/050100119/AM151 :03/95/040/00S941 AM 141 06.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 18.06.2014
given by DEIT directly followed by DGFT reminder dated 30.6.2014, final reminder dated 13.08.2014
and decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:42/5/80-ALC212014 Party Name:ZENITH
PRECISION PVT LTD .,

HQ File RLA File
:0 I/SOI050/00 1271AM 151 :07124/0401004431 AM 141

Meet No/Date: II/SO- Status:
ALC2/2014 Deferred
19.0S.2014

Lic.No/Date:0710 I02670 Defer
06.03.2014 Date:30.09.2014

52 Decision : The Committee noted that the firm has not responded to the DE5-1 letter dated
23.05.2014 followed bye-mail message on 27.05.2014, through which clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought. The Committee also noted that firm has not replied to deficiency letter dated 02.07.2014
followed bye-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the

:\V



Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:5/5/80-ALC212014 Party Name: BLUE STAR LTD. Meet No/Date: 11/80-
ALC2/2014
19.08.2014

Status:
Approved

HQ File
:01/8010501000901AM 151

RLA File
:0319410401006391AM 141

Lic.NolDate:0310773653
10.03.2014

Decision: The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/115/2014-TSW/53 dated 19.08.2014 which are as under:-

1. Description, quantity & net weight of export products may be specified as under:

53

SI. Description Quantity Net Export
No. ( in Nos.) Weight (Kgs.)
I Condenstna Unit

Model: RAAB/UAAB/RAAC/UAA CI8 160 8962

Model: RAAB/UAAB/RAAC/UAA C24 226 14864
Model: RAAB/UAAB/RAAC/UAA C30 324 21646
Model: RAAB/UAAB/RAAC/UAA C36 150 10242
Model: RAAB/UAAB/RAAC/UAA C42 211 15133
Model: RAAB/UAAB/RAAC/UAA C48 306 22797
Model: RAAB/UAAB/RAAC/UAA C60 441 41802
Model: RAAB/UAAB/RAAC/UAA C72 138 14359
Top Discharge Unit
Model: RNTD/WNTD/UNTDI8 1109 39214
Model: RNTD/WNTD/UNTD24 206 12187
Model: RNTD/WNTD/UNTD30 552 32954
Model: RNTD/WNTD/UNTD36 165 10606
Model: RNTD/WNTD/UNTD42 91 6755
Model: RNTD/WNTD/UNTD48 224 15474
Model: RNTD/WNTD/UNTD60 275 24115
Model: RNTD/WNTD/UNTD72 77 7002
Model: RNTD/WNTD/UNTD81 7 666
Model: RNTD/WNTD/UNTD94 67 6844
Condensing Units with OS
Model: RAAB/UAAB/RAAC/UAA C240S 14 855
Model: RAAB/UAAB/RAAC/UAA C30 OS 80 5369
Model: RAAB/UAAB/RAAC/UAA C360S 43 2946
Model: RAAB/UAAB/RAAC/UAA C420S 45 3236
Model: RAAB/UAAB/RAAC/UAA C480S 51 3813
Model: RAAB/UAAB/RAAC/UAA C600S 48 4140
Top Discharge Unit wih OS
Model: RNTD/WNTD/UNTD24 OS 10 587
Model: RNTD/WNTD/UNTD30 OS 5 300
Model: RNTD/WNTD/UNTD36 OS 76 4452
Model: RNTD/WNTD/UNTD42 OS 12 838
Model: RNTD/WNTD/UNTD48 OS 27 1992
Model: RNTD/WNTD/UNTD60 OS 73 6350
Model: RNTD/WNTD/UNTD72 OS 24 2178



Indoor Unit
Model: RMDW/RMEW/UMCWI RMCW/UMEW 68 1047
18/UMCWI8T
Model: RMDW/RMEW/UMCWI RMCW/UMEW 100 1930
24/UMCW24T
Model: RMDW/RMEW/UMCWI RMCW/UMEW 54 1042
30/UMCW30T
Model: RMDW/RMEW/UMCWI RMCW/UMEW 81 1612
36/UMCW36T
Total 5540

1. Word "Relevant" may be prefixed with the description of import items at 51.No.
1,2& 10.

2. Quantity of import item at 51.No.1 may be allowed as 1.01 Kgs./Kg. content in
the export products.

3. Quantity of import item at 51.No.2 may be allowed as 1.02 Kgs./Kg. content in
the export products.

4. Quantities of import items from 51.No. 3 to 6 & 8 may be allowed on net to net
basis with accountability clause.

5. Import item at 51.No.7 may be deleted as there is no manufacturing activity on
this item.

6. Import item at 51.No.9 may be deleted as firm has not submitted details of this
item and specific use of this item.

7. Quantity of import item at 51.No. 10 may be allowed as 1.01 Kgs./Kg. content in
the export products.

RLAmay take necessary action accordingly.

Case No.:6/5/80-ALC2/2014 Party Name:BLUE STAR LTD. Meet No/Date: 11/80-
ALC2/2014
19.08.2014

Status:
Approved

HQ File
:01/8010501000911 AM 151

RLA File
:03194/0401006401 AM 141

Lic.NolDate:0310773656
10.03.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their 10 No. 12/11s/2014-T5W/s4 dated 19.08.2014 which are as under:-

1. Description, quantity & net weight of export products may be specified as
under:

54

SI. Description Quantity Net Weight/Unit
No. ( in Nos.) (Kgs.)
I Fan Coil Unit

Model: RIZX/UIZX/UIZE/WIHE 024 283 25.9

Model: RIZX/UIZX/UIZE/WIHE 030 948 26
Model: RIZX/UIZX/UIZE/WIHE 036 391 37.11
Model: RIZX/UIZX/UIZE/WIHE 042 425 26.35
Model: RIZX/UIZX/UIZE/WIHE 048 566 37.9
Model: RIZX/UIZX/UIZE/WIHE 060 547 36.75



Model: RlZX/UlZX/UIZE/WIHE 072 337 53.57
Model: RILE/UILE 024 47 2831
Model: RILE/UILE 042 24 38.25
Model: RILE/UILE 048 137 51.60
Model: RILE/uILE 060 210 49.90
Model: RILE/UILE 072 166 51.60
Total 4081

1. Word "Relevant" may be prefixed with the description of import items at SI.No. 1, 2
& 3.

2. Quantity of import item at 51.No.1 may be allowed as 1.01 Kgs./Kg. content in the
export products.

3. Quantity of import item at 51.No.2 may be allowed as 1.02 Kgs./Kg. content in the
export products.

4. Quantity of import item at 51. No.3 may be allowed as 1.05 Sq.mtrs./Sq.Mtr.
content in the export products.

5. Quantities of import items from 51.No. 4 & 5 may be allowed as 4081 Nos. each on
net to net basis with accountability clause.

RLA may take necessary action accordingly.

Case No.:33/5/80-ALC2!2014 PartyName: PHOENIX FOILS Meet No/Date:1 1/80·
PVT. LTD. A LC2/20 14

19.08.2014

Status:
Approved

HQ File
:01/80/050/00118/AM151

RLA File
:03/951040/009411 AM 141

Lic.No/Date:03 I 0773858
11.03.2014

Decision: The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their 10 No. 12/115/2014·TSW/55 dated 19.08.2014 which are as under:·

55 1. Word "Strips" may be deleted from the description of import item.
2. Item of import shall be "Prime" only and import of "Secondary" and "Defectives" may not

be allowed.
3. Import item shall be of relevant grade and thickness as contained in the export products.
4. Taking clue from SION C·2008, quantity of import item may be allowed as 1.075 Kgs./Kg.

content in the export product as claimed by the firm.

RLAmay take necessary action accordingly.

Case No.:35/5/80-ALC2!2014 Party Name: OIL STATES
INDUSTRIES (INDIA)
PVT.LTD.

HQ File RLA File
56 :01/80/050/001201 AM I 51 :03/95/040/009741 AM I41

Meet No/Date:1 1180· Status:
ALC2/2014 Deferred
19.08.2014

Lic.No/Date:031077405I Defer
11.03.2014 Date:30.09.20I4

Decision: The Committee noted that the firm's reply dated 05.08.2014 has been sent to DHI on
11.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
30.9.2014.



-
IMeet No/Date: 11/80-212014 Party Name: MAKSTEEL Status:

WIRE HEALDS P. LTD ALC2/2014 Deferred
19.08.2014

-
RLA File iLic.No/Date:34I 0039543 Defer

51 :34/24/040100307/AM141 12.03.2014 Date:30.09.20 14

mittee noted that firm has not replied to deficiency letter dated 09.07.2014
essage on 11.07.2014 and decided to remind firm for expediting their reply.

0.9.2014.

Case No.:13/S/SO-ALC

HQFile
57 :01/8010501000981 AM 1

Decision : The Com
followed bye-mail m
Case is deferred to 3

IStatus:
Deferred

Case No.: 14/S/SO-ALC2/2014 Party Name:MAKSTEEL WIRE Meet No/Date: 11/80-
IHEALDS P. LTD ALC2/20 14

19.08.2014

ILic.No/Date:34I 0039544 Defer
12.03.2014 Date:30.09.20 14

581HQ File
:01/801050/000991 AM 151

RLA File
:34124/0401003061 AM 141

fDecision : The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
Idecided to wait for their reply. Case is deferred to 30.9.2014.

--------------------------------~

Meet o/Date: I 1/80-

IALC2/2014
19.08.2014

r-R-L-A-F-i-le---------------ILic. o/Date: 1310046344
:13/24/040/000561 AM 141 13.03.2014

Defer
Date:30.09.2014

,Case No.:1I/S/SO-ALC2/2014 Party Name: A ALYSER
INSTRUMENT CO.PVT.L TD.

Status:
Deferred

59 !HQ File
:011801050/000961 AM 151

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.06.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Meet No/Date: I 1/80-
ALC2/2014
19.08.2014

Party Name: ISGEC HEAVY
ENGINEERI G LIMITED

IC'" No. ,24/5/80- A LC212014

60 HQ File
:011801050100 I09/AM 151

Status:
Deferred

--ILic.No/Date:0510382119 'Defer
19.03.2014 'Date:30.09.20 14

IRLA File
:05/23/040/004961 AM 141

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for their reply. Case is deferred to 30.9.2014.

61 HQ File
:01/801050100110/AM151

RLA File
:05/23/0401005051 AM 141

et NolDat;Ji/8-0--- Status:
C2/20 14 Deferred
08.2014

ruz-No/Date:0510382""i2()~D-e-fe-r ---
119.03.2014 Date:30.09.20 14

ICase No.:2S/S/SO-ALC2/2014 Party arne: ISGEC HEAVY
I ENGINEER] G LIMITED

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for their reply. Case is deferred to 30.9.2014. __________ _J

------,---_._- -------,------
Case No.:44/S/SO-ALC2/2014 Party Name:Y-TEC INDIA Meet NolDate: 11/80- Status:

PVT. LTD., ALC2/20 14 Deferred
19.08.201462

IHQ File r-R-L-A-F-i-le---------------ILic.No/Date:0510382360 Defer~---- V--~
PMKVEEN SHARMA
Dy. Director Gene~~lnTrade

DirectorateGeneralof ~08.~dustry
Ministry 0sf~ow~~e~~w Oelhi-11

Udyo9 na ,



:0 I18010S0100 I291AM lSI :OS124/04010048II AM 14/ 21.03.2014 Date:30.09.20 14

Decision: The Committee noted that the firm's application has been sent to MSME on 01.7.2014
and the firm has not clarified type of export (whether physical export or deemed export against
invalidation letter to EPCG license) which has been sought vide DES-I letter dated 23.05.2014
followed bye-mail message on 27.5.2014 and reminder dated 12.8.2014. The Committee further
noted that the firm has not responded to the aforesaid letters and decided the following:
(i) to remind MSME for expediting their comments;
(ii) to send reminder to firm.
Case is deferred to 30.9.2014.

Case No.:28/5/80-ALC2!2014 Party Name: DEE
DEVELOPMENT ENGINEERS
LTD.

RLA File
:OS123/040100S331 AM 14/

63 HQ File
:01/8010S0100 1131AM lSI

Meet NoIDate:11/80-
ALC2/2014
19.08.2014

Lic.No/Date:OSI0382687
2S.03.2014

Status:
Deferred

Defer
Dale:30.09.20 14

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.06.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:29/5/80-ALC2/2014 Party Name: DEE
DEVELOPMENT ENGINEERS
LTD.

RLA File
:05/23/040100S341 AMI41

64 HQ File
:01/8010S0100114/AMISI

Meet NolDate: 11/80·
ALC2/2014
19.08.2014

Lic.NoIDate:OSI0382690
2S.03.2014

Status:
Deferred

Defer
Date:30 .09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 30.06.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:36/5/80-ALC2/2014 Party Name: SHAKTI PUMPS
(INDIA) LTD.,

HQ File
6S :01/8010S0100121/AMISI

RLA File
:S6/2410401000S41 AM 14/

Meet No/Date: I 1/80-
ALC2/2014
19.08.2014

Lic.No/Date:S61000394S Defer
26.03.2014 Date:30.09.2014

Status:
Deferred

Decision: The Committee noted that firm has not replied to deficiency letter dated 24.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:15/5/80-ALC2!2014 Party Name: JOHNSON Meet No/Date:11/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

19.08.2014

HQ File RLA File Lic.NoIDate:OSI0382898 Defer
66 :01i8010S0100100/AMISI :OS/23/040100S51/AM141 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

\/



Case No.:16/5/S0-ALC2/2014 Party Name: JOHNSON Meet No/Date: II /80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

19.08.2014

HQ File RLA File Lic.NolOate:0510382895 Defer
67 :01/801050/00101lAMI51 :05/23/040/00548/AMI4/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:17/5/S0-ALC2/2014 Party Name: JOHNSON Meet No/Date: II /80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

19.08.2014

HQ File RLA File Lic.No/Date:0510382896 Defer
68 :01180/050/00102/ AM 151 :05/23/040/00549/AM 14/ 27.03.2014 Date:30.09.20 14

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:lS/5/S0-ALC2/2014 Party Name: JOHNSON Meet NolDate: 11/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

19.08.2014

HQ File RLA File Lic.No/Date:0510382899 Defer
69 :01/801050/001031AM lSI :05/23/040/00552/AM 14/ 27.03.2014 Date:30.09.20 14

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:19/5/S0-ALC2/2014 Party Name: JOHNSON Meet No/Date: 11/80-
MATTHEY INDIA PVT. LTD. ALC2/2014

19.08.2014

HQ File RLA File Lic.No/Date:0510382897
70 :01/801050100 I04/ AM lSI :05/23/0401005501 AM 141 27.03.2014

Status:
Deferred

Defer
Date:30.09.20 14

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:20/5/S0-ALC2/2014 Party Name: JOHNSON Meet No/Date: 11/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

19.08.2014

HQ File RLA File Lic.No/Date:0510382894 Defer
71 :01/801050/00 I051AM lSI :05/23/0401005471 AM 141 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.



Case No.:2 tl5/80-ALC2/2014 Party Name: JOHNSON Meet No/Date: II/SO-
MATTHEY INDIA PVT. LTD. ALC2/2014

19.0S.2014

HQ File RLA File Lic.No/Date:05103S2S93
72 :0 I/SOI050100 I06/AM 151 :05/23/0401005461 AM 141 27.03.2014

Status:
Deferred

Defer
Date:30.09.20 14

Decision: The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Case No.:26/5/80-ALC2I2014 Party Name: BORG WARNER
EMISSIONS SYSTEMS INDIA
PVT. LTD

RLA File
:05/23/0401005411 AM 141

Meet No/Date: II/SO-
ALC2/2014
19.0S.2014

Lic.No/Date:05103S30S0
2S.03.2014

HQFile
73 :01/S01050100111/AM151

Status:
Deferred

Defer
Date:30.09.20 14

Decision: The Committee noted that firm has not replied to deficiency letter dated 05.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.

Meet No/Date:II/SO- Status:
ALC2/20 14 Deferred
19.0S.2014

Lic.NolDate:05103S3193 Defer
31.03.2014 Date:30.09.20 14

Case No.:23/5/80-ALC2/2014 Party Name: ADORE MEDI
PRIVATE LIMITED

74 HQ File RLA File
:0 IIS01050100 IOSIAM 151 :05/23/0401005171 AM 141

Decision: The Committee noted that firm has not replied to deficiency letter dated 07.07.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:22/5/80-ALC2/2014 Party Name: DRIPLEX WATER Meet No/Date:II/SO-
ENGINEERING LTD. ALC2/20 14

19.0S.2014

HQ File
75 :01/S01050100107/AM151

RLA File
:05/23/0401004631 AM 141

Lic.No/Date:05103S3361 Defer
01.04.2014 Date:30.09.20 14

Status:
Deferred

Decision: The Committee noted that firm has sought for three weeks time vide their letter dated
21.07.2014 which was expired and a reminder dated 13.08.2014 has been sent to the firm. The
Committee decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:14/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date:II/SO- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred

19.0S.2014

HQ File RLA File Lic.No/Date:0310777072 Defer
:0 I/SOI050100 IS21AM 151 :03195/04010 I02S1AM 141 04.04.2014 Date:30.09.2014

76 Decision: The Committee noted that firm has not replied to deficiency letter dated 24.07.2014 sent
by DEIT directly followed by DGFT reminder dated 01.8.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
30.9.2014.



Meet No/Date: 11/80-
ALC2/2014
19.08.2014

HQ File RLA File Lic.No/Date:03 I 0777350 Defer
:01/80/0501001811 AM 151 :03/95/040/0 I0271 AM 141 07.04.2014 Date:30.09.2014

77 Decision: The Committee noted that firm has not replied to deficiency letter dated 01.08.2014 sent
by DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
30.9.2014.

Case No.:13/S/SO-ALC2/2014 Party Name: STERLITE
TECHNOLOGIES LTD.

Case No.:IS/S/SO-ALC2/2014 Party Name: TRIDENT TOOLS Meet No/Date: 11/80-
LIMITED. ALC2/20 14

19.08.2014

HQ File
:01/80/0501001861 AM 151

RLA File
:03/95/040/000071 AM 151

Status:
Deferred

Status:
Deferred

Lic.No/Date:0310777556 Defer
08.04.2014 Date:30.09.2014

78 Decision: The Committee noted that the firm's application has been sent to DIPP on 01.7.2014
which actually pertains to MSME and decided to send the same to MSME for examination &
comments. The Committee further noted that the firm has not clarified type of export (whether
physical export or deemed export against invalidation letter to EPCGlicense) which has been sought
vide DES-I letter dated 01.07.2014 followed by reminder on l3.8.2014 and decided to wait for firm's
reply. Case is deferred to 30.9.2014.

Case No.: I 7/S/SO-ALC2/2014 Party Name: SHREE
SATYANARAYAN
INDUSTRIAL SUPPLIERS
PVT. LTD.

RLA File
:03/95/040/000081 AM 151

79 HQ File
:01/801050/001851 AM 151

Meet No/Date: I 1/80-
ALC2/2014
19.08.2014

Lic.NolDate:03 I0777895
10.04.2014

Status:
Deferred

Defer
Date:30.09.2014

Decision: The Committee decided to ask the firm to furnish information in respect of SI. No.4, 5 &
11 of Standard Deficiency Format, export product wise, on recommendation of the Technical
Authority, DIPP present in the meeting. Case is deferred to 30.9.2014.

Case No.:3S/S/SO-ALC2/2014 Party Name: VEELINE MEDIA Meet No/Date:II/80-
LTD. ALC2/20 14

19.08.2014

HQ File RLA File Lic.No/Date:0210202416 Defer
:0I180/050/00 1231AM 151 :02/241040/00229/ AM 141 I 1.04.2014 Date:30.09.2014

80 Decision: The Committee noted that firm has not replied to deficiency letter dated 12.08.2014. The
Committee further noted that firm's clarification on type of export (whether physical export or
deemed export against invalidation letter to EPCGlicense) has been sought vide DES-I letter dated
26.05.2014 which has not been received till date and decided to remind firm for furnishing the
requisite information/reply. Case is deferred to 30.09.2014.

81 Case No.:I/S/SO-ALC2/2014 Party Name:NETAFIM Meet No/Date: 11/80-

V\

Status:
Deferred

Status:



HQFile
:0 I/SOI050100 169/ AM lSI

IRRIGATION INDIA
PYT.LTD.

RLA File
:34/24/0401003091 AM 141

ALC2/2014
19.0S.2014

Lic.No/Date:3410039S02 Defer
15.04.2014 Date:30.09.2014

Deferred

Decision: The Committee noted that the firm's application has been sent to C&PC on 01.07.2014
followed by reminder dated 13.8.2014. The Committee further noted that firm's clarification on type
of export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 01.07.2014 followed by reminder dated 13.8.2014 which has not
been received till date and decided the following:
(i) to wait for C&PC comments;
(ii) to wait for firm's reply.
Case is deferred to 30.9.2014.

Case No.:16/8/80-ALC2/2014 Party Name: TEMA INDIA
LIMITED

S2 HQ File RLA File
:0 I/SOI050100 184/ AM lSI :0319510401000541 AM lSI

Meet No/Date: II/SO- Status:
ALC2/20 14 Deferred
19.0S.2014

Lic.No/Date:031077SS36 Defer
21.04.2014 Oate:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:9/8/80-ALC2I2014 Party Name: ICEM Meet No/Date: I I/SO- Status:
ENGINEERING COMPANY ALC2/2014 Deferred
PRIVATE LIMITED, 19.0S.2014

83 HQ File RLA File Lic.No/Date:03 I 0779043 Defer
:01/8010501001771 AM I51 :03/94/0401000341 AM lSI 22.04.2014 Oate:30.09.20I4

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:15/8/80-ALC2/2014 Party Name: STERLITE
TECHNOLOGIES LTD.

HQ File RLA File
S4 :0 I/SOI050100 I S31AM lSI :03/9510401000141 AM lSI

Meet No/Date: I I/SO- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Oate:03 I077S994 Defer
22.04.2014 Date:30.09.20I4

Decision: The Committee noted that firm has not replied to deficiency letter dated 01.08.2014
given DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to wait for firm's reply.
Case is deferred to 30.9.2014.

Case No.:19/8/80-ALC2/2014 Party Name: IND-SPHINX
PRECISION LTD .•

85 HQ File RLA File
:01/S010501001871 AM I51 :22/24/04010000 II AM I51

Meet No/Date:1 I/SO- Status:
ALC2/20 I4 Deferred
19.0S.2014

Lic.No/Date:22 I00 I48I0 Defer
22.04.2014 Date:30.09.20I4

Decision: The Committee noted that the firm's application has been sent to MsME on 13.8.2014
for examination & comments which is under their examination and decided to wait for their,
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comments. Case is deferred to 30.9.2014.

Case No.:20/SISO-ALC2/2014 Party Name:IND-SPHINX
PRECISION LTD .•

HQ File RLA File
86 :0I1801050100 1881AM lSI :22/24/0401000021 AM lSI

Meet No/Date: II 180- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:2210014809 Defer
22.04.2014 Date:30.09.20I4

Decision: The Committee noted that the firm's application has been sent to MSME on 13.8.2014
for examination & comments which is under their examination and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:22/SISO-ALC2/2014 Party Name: TEXMACO UGL Meet No/Date: 11/80-
RAIL PRIVATE LIMITED. ALC2/2014

19.08.2014

HQ File
87 :01/801050100190/AM lSI

RLA File
:02/24/0401000 I01AM I51

Status:
Deferred

Lic.No/Date:02 I0202766 Defer
25.04.2014 Dote:30.09.2014

Decision: The Committee noted that the firm's application has been sent to DHI on 01.7.2014 for
examination & comments followed by reminder dated 13.08.2014 and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:2/5/S0-ALC2/2014 Party Name: ENERTECH
ENGINEERING PVT LTD

HQ File RLA File
88 :01/80/050/000871 AM I 51 :09124/0401000031 AM I51

Meet No/Date:1 1180- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:09100600SS Defer
12.05.2014 Date:30.09.2014

Decision: The Committee noted that the firm's application has been sent to DHI on 21.7.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred to 30.9.2014.

Case No.: 1/111S0-ALC2/2014 Party Name: HITTCO TOOLS Meet No/Date: 11/80- Status:
LTD ALC2/20 14 Deferred

19.08.2014

HQ File RLA File Lic.No/Date:071010442S Defer
89 :01/8010501002491 AM 15/ :07/24/040100063/ AM 15/ 23.05.2014 Date:30.09.2014

Decision: The Committee noted that the hard copy of the firm's application has not been received
and decided to remind RA, Bangalore for forwarding the same. The Committee also decided to send
the copy of would be correspondence in this regard to firm for their information. Case is deferred to
30.9.2014.

S No 271
Case No. A-03 M/s. L & T-MHI HQF.No.Ol/80/162/00348/ AM 14/DES- Lic. No. & date

Boilers Pvt. Ltd., I

Meeting No.ll/1S Mumbai RA.F.No.03/95/039/00004/ AM 11 0310760909



Date: 19.08.2014 Request for fixation of norms for dt.06.12.2013
Annual requirement under para
4.24(v)

..Decision : The Committee noted that the firm's reply dated 09.8.2014 has been sent to DHI on
14.8.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
30.9.2014.

S.No.272
Case No. A - 01 M/s. Analyser HQF.No.0l/80/162/00032/AM15/DES- Lic. No. & date

Instruments Co. I

Meeting No.11/15 Pvt. Ltd., Kota RA.F.No.13/24/040/00281/ AM 14 1310044806

Date: 19.08.2014 (Rajasthan) Ratification of norms dt.17.10.2013

Decision: The Committee noted that the firm's reply dated 02.5.2014 is not proper and decided to ask
the firm to furnish pointwise reply to deficiency letter dated 16.05.2014(Copy of letter to be forwarded
to firm again). Case is deferred to 30.9.2014.

S.No.273

Case No. A/R-42 M/s. Bharat HQF.No.Ol/80/050/00773/ AM l1/DES- Lic. No. & date
Heavy I

Meeting No.ll/15 Electricals RA.F.No.09/24/040/00380/ AMll 0910044575

Date: 19.08.2014 Limited, Ratification of norms dt.06.12.2010
Hyderabad

Decision: The Committee noted that the case has been forwarded to EPCG Division for their inputs

and ri" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.274
Case No. A/R-125 M/s. Tema India HQF.No.Ol/80/050/00185/ AM14/DE Lic. No. & date

Ltd., Mumbai S-I

Meeting No.11/15 RA.F.No.03/95/040/00187 / AM14 0310737757

Date: 19.08.2014 Request for revision of norms dt.14.06.2013

Decision: The Committee noted that firm has not replied to the deficiency letter dated 31.03.2014
followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for

regularization of the license. Case is deferred to 30.09.2014.

S No 275
Case No. A/R-98 M/s. Bharat HQF.No.Ol/80/050/00573/ AM11/ Lic. No. & date

Heavy Electricals DES.I

Meeting No.ll/15 Ltd., Hyderabad RA.F.No.09/24/040/00223/ AM11 0910043468

~., ./



I Date: 19.0S.2014 I Fixation of Norms I dt.09.09.2010

Decision: The Committee noted that the case has been forwarded to EPCGDivision for their inputs
and tr" reminder dated 13.0S.2014 has been issued to them but the same has not been received till

date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

No.276

Case No. A/R-llS M/s. Bharat I HQF.No.Ol/S0/050/00495/AMll/DE Lic. No. & date
Heavy 5.1

Meeting No.ll/15 Electricals Ltd., RA.F.No.09/24/040/00169/ AMll 0910043002

Date: 19.0S.2014 Hyderabad Fixation of Norms dt.06.0S.2010.. ...Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and ri" reminder dated 13.0S.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.277

Case No. A/R-140 M/s. Alstom HQF.No.01/S0/050/01450/ AM04/DES.1 Lic. No. & date
Meeting No.11/15 Projects India RA.F.No.03/24/042/00205/ AM04 03102470S1
Date: 19.0S.2014 Ltd., Mumbai Fixation of norms dt.12.01.2004

Decision: The Committee noted that the case has been forwarded to EPCG Division for their inputs
and n" reminder dated 13.0S.2014 has been issued to them but the same has not been received till

date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.27S

Case No. A/R-11 M/s. TRF Ltd., HQF.No.01/S0/050/00053/ AM 12/DES.1 Lic. No. & date

Meeting No.ll/15 Kolkata RA.F.No.02/24/040/00223/ AM 11 0210156321

Date: 19.0S.2014 Ratification of norms dt.1S. 03. 2011

Decision: The Committee noted that the firm's revised application dated 20.6.2014 has been sent
alongwith their earlier application to DHI on 01.S.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.No.279

Case No. A/R-12 M/s. TRF Ltd., HQF.No.Ol/S0/050/00052/ AM 12/DES.1 Lic. No. & date

Meeting No.11/15 Kolkata RA.F.No.02/24/040/00224/ AM 11 0210156322

Date: 19.0S.2014 Ratification of norms dt.1S.03.2011
..Decision : The Committee noted that the firm's revised application dated 20.6.2014 has been sent

alongwith their earlier application to DHI on 01.S.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.No.2S0

I Case No. A/R-13 I M/s. TRF Ltd., I HQF.No.01/S0/050/00639/AMll/DES.1 I Lic. No. & date



Decision: The Committee noted that the firm's request received through e-mail on 04.6.2014 has
been sent to MSME on 25.6.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.28S

Case No. A/R-38 M/s. Pranita HQF.No.01/80/162/00092/ AM1S/DES.1 Lic. No. & date

Meeting No.ll/1S Engineering RA.F.No.D7/21/040/00394/ AM10 0710069630
Date: 19.08.2014 Solutions Request for fixation of norms dt.2S.01.2010

Pvt. Ltd.,
· .Decision : The Committee decided to ratify norms on the basis of DC(MSME) UO. No. 30(106)/14-ME

dated 19.8.2014 (Copy to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

S.No.286

Case No. A/R-39 M/s. HQF.No.01/80/0S0/000n/AM14/DES.1 Lie. No. & date

Meeting No.11/1S Technoweb RA.F.No.03/9S/040/01060/ AM 14 0310730202
Date: 19.08.2014 Textile Request for revision / amendment of dt.03.04.2013

Engineering norms
Pvt. Ltd.,

· .Decision : The Committee noted that the firm's application has been sent to C&PC on 13.8.2014
alongwith firm's reply dated 19.03.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.287

Case No. A/R-61 M/s. Neo HQF.No.01/80/0S0/002S0/ AM14/DES.1 Lic. No. & date
Meeting No.ll/1S Wheels Ltd., RA.F.No.03/9S/040/0032S/ AM 14 0310743194
Date: 19.08.2014 Mumbai Request for revision/amendment of dt.29.07.2013

norms.
· .Decision : The Committee decided to ratify norms on the basis of DC(MSME) UO. No. 30(94)/13/-ME

dated 13.08.2014 (Copy to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

S.No.288

Case No. A/R-62 M/s. Vidyut HQF.No.Ol/81/0S0/00079/ AM06/DES.1 Lic. No. & date

Meeting No.11/15 Metallics P. RA.F.No.03/9S/040/00013/ AM06 0310326829
Date: 19.08.2014 Ltd., Mumbai Request for revision of norms. dt.21.04.200S

· .Decision : The Committee noted that In this case norms was already ratified under para 4.7 of
Foreign Trade Policy and since the product is having additional features , the case was
considered based on adhoc norms and addition inputs were allowed corresponding to additional
features in Export Product. V



This was reflected in description of Export product by Norms Committee, i. e., The world" with
over Moulded Handle and Seat" may be suffixed with the description of export product. Since
additional inputs were allowed, this additional features has to be indicated in Export Product. Norms

Committee has given its decision in the meeting No. Dated 24.05.2005 and you have given proof of
export made after ratification of norms. Hence, in the description of Export product in the Shipping Bill,
the description as given by NC has to be indicated but the same had not been indicated in the Shipping
Bill provided by the applicant firm. In view of this, Norms Committee-I is unable to accept firm's request
and decided to reject their request.

RA may take necessary action accordingly.

S.No.289

Case No.C-l0 M/s. Pesco Beam HQ F.No.Ol/80/162/00311/AM14/DES-1

Meeting No.ll/15 Environmental

Date: 19.08.2014 Solutions Pvt. Ltd., Request for fixation of input output norms in respect
Kancheepuram of manufacture and export of Used Oil Refinery

Machinery System - reg.

Decision: The Committee decided to fix scrap wastage norms for "Oil Refinery system" for the EOU
as per SiaN C-1647 and in terms of para 6.8(e) of the Foreign Trade Policy 2009-14 on the basis of DIPP
UO. No. 12/115/2014-TSW/C-l0 dated 19.08.2014 which are as under:

Finished Product Il!E_ut material
Description Quantity

Oil Refinery system Mild Steel Angles/Channelsl Beams 1.02 Kgs.lKg. content in the
including accessories export product

Mild Steel Plates 1.05 Kgs.lKg. content in the
export product

Stainless Steel Plates 1.05 Kgs.lKg. content in the
export product

RLAmay take necessary action accordingly.

S.No.290

Case No.C-ll M/s. Tayota Kirloskar HQ F.No.Ol/80/171/00441/AM14/DES-1

Meeting No.l1/15 Auto Parts Ltd.,

Date: 19.08.2014 Karnataka Request for fixation of wastage norms in respect
of 100% EOU - reg.. .Declsion : The Committee noted that firm has not replied to the deficiency letter dated 10.02.2014

followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014.



S.No.291

Case No. A/R-29 M/s. Larsen & HQF.No.Ol/80/0S0/00149/ AM 14/DES.1 Lic. No. & date

Meeting No.11/1S Toubro Ltd., RLA, No.03/9S/040/000SS/ AM14 0310734097

Date: 19.08.2014 Mumbai Request for revision of norms dt.13.0S.2013..Decision : The Committee decided to modify norms by considering the detailed calculations submitted
by the firm for requirement of "Paint" (import item at SI.No.8), norms ratified in NC meeting No. 21/80
dated 07.01.2014, on the basis of DIPP UO. No. 12/11S/2014-T5W/29-A/R dated 19.08.2014 which are
as under:

1. Description of import item at 51. No.8 may be modified as Paint ( Kilncoat 2100) and its
quantity may be allowed as 24093 Litres inclusive of 10 % wastage.

2. Import item at 51.No.9 may be allowed within 1% of FOB value of exports.

RLAmay take necessary action accordingly.
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\iinis\r\ ul Chemicals 8: Fertilize,.s
Department or C helTlil'a\s & PclrucilL'lniu:lls

Sb",lri Bh"''')t1, '\c\\ Ddhi-I 1(' i!()]
[latec\. [he )~-it,Jllh,cUI,l

Su bject : -\d\ancc Authuri/'~lliun _'\ppli(ariun troru \L~. ~lothcr:i\)n SUn1! System:) Ltd. for
the import or ra« n.aterin! ag~linst th~ export (11'pan of duton1l)hiks. (:\(h~l!h.:\.._·

.vuthorisation No. 051031JI)2(J5 (\Gled ::'-l,l)S.::O II ).

The undersignc.! is directed .o refer [0 DGFT l.O. '\(1 (II 80.'l)S()i()U262iA\1 i2,])ICS,
1.'317 dated 30.05.2014 on .he subject mcnrione.l above. in this connection it is to in.on» iha:
Department of ('&1'(' had alr"aciy lC)l"\\arclcd the comments vide 0,".1. dated 2.11.2011 (CUP\
Enclosed) for the above proposal. The present proposal may be decided a, per earlier corr rncnt-,
da.ed 01,1 1.:20 I I.

This issues with the approval of competent authority,

Tele:- ~338 257::'

Ms. Priya Ranjan,
fTDO, (DES-I),
(Yo DGFT, Cdyog Bha.vau
'Jew Delhi- IIOUni

'\
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-+(,1) ill 06/2UOi-Fe-l!
(__i\)\-('rrlJI1Cnl or Indi.:

L'vJinislry of Chem.ca!, & Ferti hzers
Department of Chemic:)is 8: Petrocl-emical-,

Shastri Bh:l\\'~i!L ~'\t:\\Ddhi - 1 t (JIJOI
Dak,d.' 2rlU ~\l)\-embcr. 2011

OFFICE ML\IORA~Dl;M

Subject: - Advance Authorization Application from ;\1/s. ;-"!othcrson Sum: svsterns ItcL
fur the import of ra\\-rn~H~~i,~tl~1garnst the ex pun of pan of authomob.les.

"i~ ;"'i'-:~*if' __ ", .--_;,-;,_:

r
The undersigned is directed to refer to DGFT U.Q 0;0. 01/S0jO 16~/AM-

12/DES-1759 dated 21.09.2011 on the subject mentioned above and to sa. that the earlier
comments of even no. dared 16.08.2011 (Cop' enclosed) may be taken in the account lor the
present applications also.

') This issues with the approval of Competent Authority .

~~~
/ (S.C vlehta)

Section Officer
Tele:- 2338 2575

Enc]: as above.

To
Ministry of Commerce & Industrv.
(Kind Attn. Shri B K. Sachdeva. HDO)
Directorate General of Foreign Trade.
Udyog Bhawan, :\e\\ Delhi- 110011

';v/
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Meet No/Date: 11/80-
ALC2/2014
19.08.2014

HQ File RLA File Lic.No/Date:03 I 0777350 Defer
:01/80/0501001811 AM 151 :03/95/040/0 I0271 AM 141 07.04.2014 Date:30.09.2014

77 Decision: The Committee noted that firm has not replied to deficiency letter dated 01.08.2014 sent
by DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
30.9.2014.

Case No.:13/S/SO-ALC2/2014 Party Name: STERLITE
TECHNOLOGIES LTD.

Case No.:IS/S/SO-ALC2/2014 Party Name: TRIDENT TOOLS Meet No/Date: 11/80-
LIMITED. ALC2/20 14

19.08.2014

HQ File
:01/80/0501001861 AM 151

RLA File
:03/95/040/000071 AM 151

Status:
Deferred

Status:
Deferred

Lic.No/Date:0310777556 Defer
08.04.2014 Date:30.09.2014

78 Decision: The Committee noted that the firm's application has been sent to DIPP on 01.7.2014
which actually pertains to MSME and decided to send the same to MSME for examination &
comments. The Committee further noted that the firm has not clarified type of export (whether
physical export or deemed export against invalidation letter to EPCGlicense) which has been sought
vide DES-I letter dated 01.07.2014 followed by reminder on l3.8.2014 and decided to wait for firm's
reply. Case is deferred to 30.9.2014.

Case No.: I 7/S/SO-ALC2/2014 Party Name: SHREE
SATYANARAYAN
INDUSTRIAL SUPPLIERS
PVT. LTD.

RLA File
:03/95/040/000081 AM 151

79 HQ File
:01/801050/001851 AM 151

Meet No/Date: I 1/80-
ALC2/2014
19.08.2014

Lic.NolDate:03 I0777895
10.04.2014

Status:
Deferred

Defer
Date:30.09.2014

Decision: The Committee decided to ask the firm to furnish information in respect of SI. No.4, 5 &
11 of Standard Deficiency Format, export product wise, on recommendation of the Technical
Authority, DIPP present in the meeting. Case is deferred to 30.9.2014.

Case No.:3S/S/SO-ALC2/2014 Party Name: VEELINE MEDIA Meet No/Date:II/80-
LTD. ALC2/20 14

19.08.2014

HQ File RLA File Lic.No/Date:0210202416 Defer
:0I180/050/00 1231AM 151 :02/241040/00229/ AM 141 I 1.04.2014 Date:30.09.2014

80 Decision: The Committee noted that firm has not replied to deficiency letter dated 12.08.2014. The
Committee further noted that firm's clarification on type of export (whether physical export or
deemed export against invalidation letter to EPCGlicense) has been sought vide DES-I letter dated
26.05.2014 which has not been received till date and decided to remind firm for furnishing the
requisite information/reply. Case is deferred to 30.09.2014.

81 Case No.:I/S/SO-ALC2/2014 Party Name:NETAFIM Meet No/Date: 11/80-

V\

Status:
Deferred

Status:



HQFile
:0 I/SOI050100 169/ AM lSI

IRRIGATION INDIA
PYT.LTD.

RLA File
:34/24/0401003091 AM 141

ALC2/2014
19.0S.2014

Lic.No/Date:3410039S02 Defer
15.04.2014 Date:30.09.2014

Deferred

Decision: The Committee noted that the firm's application has been sent to C&PC on 01.07.2014
followed by reminder dated 13.8.2014. The Committee further noted that firm's clarification on type
of export (whether physical export or deemed export against invalidation letter to EPCGlicense) has
been sought vide DES-I letter dated 01.07.2014 followed by reminder dated 13.8.2014 which has not
been received till date and decided the following:
(i) to wait for C&PC comments;
(ii) to wait for firm's reply.
Case is deferred to 30.9.2014.

Case No.:16/8/80-ALC2/2014 Party Name: TEMA INDIA
LIMITED

S2 HQ File RLA File
:0 I/SOI050100 184/ AM lSI :0319510401000541 AM lSI

Meet No/Date: II/SO- Status:
ALC2/20 14 Deferred
19.0S.2014

Lic.No/Date:031077SS36 Defer
21.04.2014 Oate:30.09.2014

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:9/8/80-ALC2I2014 Party Name: ICEM Meet No/Date: I I/SO- Status:
ENGINEERING COMPANY ALC2/2014 Deferred
PRIVATE LIMITED, 19.0S.2014

83 HQ File RLA File Lic.No/Date:03 I 0779043 Defer
:01/8010501001771 AM I51 :03/94/0401000341 AM lSI 22.04.2014 Oate:30.09.20I4

Decision: The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:15/8/80-ALC2/2014 Party Name: STERLITE
TECHNOLOGIES LTD.

HQ File RLA File
S4 :0 I/SOI050100 I S31AM lSI :03/9510401000141 AM lSI

Meet No/Date: I I/SO- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Oate:03 I077S994 Defer
22.04.2014 Date:30.09.20I4

Decision: The Committee noted that firm has not replied to deficiency letter dated 01.08.2014
given DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to wait for firm's reply.
Case is deferred to 30.9.2014.

Case No.:19/8/80-ALC2/2014 Party Name: IND-SPHINX
PRECISION LTD .•

85 HQ File RLA File
:01/S010501001871 AM I51 :22/24/04010000 II AM I51

Meet No/Date:1 I/SO- Status:
ALC2/20 I4 Deferred
19.0S.2014

Lic.No/Date:22 I00 I48I0 Defer
22.04.2014 Date:30.09.20I4

Decision: The Committee noted that the firm's application has been sent to MsME on 13.8.2014
for examination & comments which is under their examination and decided to wait for their,

~"/'.~



comments. Case is deferred to 30.9.2014.

Case No.:20/SISO-ALC2/2014 Party Name:IND-SPHINX
PRECISION LTD .•

HQ File RLA File
86 :0I1801050100 1881AM lSI :22/24/0401000021 AM lSI

Meet No/Date: II 180- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:2210014809 Defer
22.04.2014 Date:30.09.20I4

Decision: The Committee noted that the firm's application has been sent to MSME on 13.8.2014
for examination & comments which is under their examination and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:22/SISO-ALC2/2014 Party Name: TEXMACO UGL Meet No/Date: 11/80-
RAIL PRIVATE LIMITED. ALC2/2014

19.08.2014

HQ File
87 :01/801050100190/AM lSI

RLA File
:02/24/0401000 I01AM I51

Status:
Deferred

Lic.No/Date:02 I0202766 Defer
25.04.2014 Dote:30.09.2014

Decision: The Committee noted that the firm's application has been sent to DHI on 01.7.2014 for
examination & comments followed by reminder dated 13.08.2014 and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:2/5/S0-ALC2/2014 Party Name: ENERTECH
ENGINEERING PVT LTD

HQ File RLA File
88 :01/80/050/000871 AM I 51 :09124/0401000031 AM I51

Meet No/Date:1 1180- Status:
ALC2/20 14 Deferred
19.08.2014

Lic.No/Date:09100600SS Defer
12.05.2014 Date:30.09.2014

Decision: The Committee noted that the firm's application has been sent to DHI on 21.7.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred to 30.9.2014.

Case No.: 1/111S0-ALC2/2014 Party Name: HITTCO TOOLS Meet No/Date: 11/80- Status:
LTD ALC2/20 14 Deferred

19.08.2014

HQ File RLA File Lic.No/Date:071010442S Defer
89 :01/8010501002491 AM 15/ :07/24/040100063/ AM 15/ 23.05.2014 Date:30.09.2014

Decision: The Committee noted that the hard copy of the firm's application has not been received
and decided to remind RA, Bangalore for forwarding the same. The Committee also decided to send
the copy of would be correspondence in this regard to firm for their information. Case is deferred to
30.9.2014.

S No 271
Case No. A-03 M/s. L & T-MHI HQF.No.Ol/80/162/00348/ AM 14/DES- Lic. No. & date

Boilers Pvt. Ltd., I

Meeting No.ll/1S Mumbai RA.F.No.03/95/039/00004/ AM 11 0310760909



Date: 19.08.2014 Request for fixation of norms for dt.06.12.2013
Annual requirement under para
4.24(v)

..Decision : The Committee noted that the firm's reply dated 09.8.2014 has been sent to DHI on
14.8.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
30.9.2014.

S.No.272
Case No. A - 01 M/s. Analyser HQF.No.0l/80/162/00032/AM15/DES- Lic. No. & date

Instruments Co. I

Meeting No.11/15 Pvt. Ltd., Kota RA.F.No.13/24/040/00281/ AM 14 1310044806

Date: 19.08.2014 (Rajasthan) Ratification of norms dt.17.10.2013

Decision: The Committee noted that the firm's reply dated 02.5.2014 is not proper and decided to ask
the firm to furnish pointwise reply to deficiency letter dated 16.05.2014(Copy of letter to be forwarded
to firm again). Case is deferred to 30.9.2014.

S.No.273

Case No. A/R-42 M/s. Bharat HQF.No.Ol/80/050/00773/ AM l1/DES- Lic. No. & date
Heavy I

Meeting No.ll/15 Electricals RA.F.No.09/24/040/00380/ AMll 0910044575

Date: 19.08.2014 Limited, Ratification of norms dt.06.12.2010
Hyderabad

Decision: The Committee noted that the case has been forwarded to EPCG Division for their inputs

and ri" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.274
Case No. A/R-125 M/s. Tema India HQF.No.Ol/80/050/00185/ AM14/DE Lic. No. & date

Ltd., Mumbai S-I

Meeting No.11/15 RA.F.No.03/95/040/00187 / AM14 0310737757

Date: 19.08.2014 Request for revision of norms dt.14.06.2013

Decision: The Committee noted that firm has not replied to the deficiency letter dated 31.03.2014
followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for

regularization of the license. Case is deferred to 30.09.2014.

S No 275
Case No. A/R-98 M/s. Bharat HQF.No.Ol/80/050/00573/ AM11/ Lic. No. & date

Heavy Electricals DES.I

Meeting No.ll/15 Ltd., Hyderabad RA.F.No.09/24/040/00223/ AM11 0910043468

~., ./



I Date: 19.0S.2014 I Fixation of Norms I dt.09.09.2010

Decision: The Committee noted that the case has been forwarded to EPCGDivision for their inputs
and tr" reminder dated 13.0S.2014 has been issued to them but the same has not been received till

date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

No.276

Case No. A/R-llS M/s. Bharat I HQF.No.Ol/S0/050/00495/AMll/DE Lic. No. & date
Heavy 5.1

Meeting No.ll/15 Electricals Ltd., RA.F.No.09/24/040/00169/ AMll 0910043002

Date: 19.0S.2014 Hyderabad Fixation of Norms dt.06.0S.2010.. ...Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and ri" reminder dated 13.0S.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.277

Case No. A/R-140 M/s. Alstom HQF.No.01/S0/050/01450/ AM04/DES.1 Lic. No. & date
Meeting No.11/15 Projects India RA.F.No.03/24/042/00205/ AM04 03102470S1
Date: 19.0S.2014 Ltd., Mumbai Fixation of norms dt.12.01.2004

Decision: The Committee noted that the case has been forwarded to EPCG Division for their inputs
and n" reminder dated 13.0S.2014 has been issued to them but the same has not been received till

date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.27S

Case No. A/R-11 M/s. TRF Ltd., HQF.No.01/S0/050/00053/ AM 12/DES.1 Lic. No. & date

Meeting No.ll/15 Kolkata RA.F.No.02/24/040/00223/ AM 11 0210156321

Date: 19.0S.2014 Ratification of norms dt.1S. 03. 2011

Decision: The Committee noted that the firm's revised application dated 20.6.2014 has been sent
alongwith their earlier application to DHI on 01.S.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.No.279

Case No. A/R-12 M/s. TRF Ltd., HQF.No.Ol/S0/050/00052/ AM 12/DES.1 Lic. No. & date

Meeting No.11/15 Kolkata RA.F.No.02/24/040/00224/ AM 11 0210156322

Date: 19.0S.2014 Ratification of norms dt.1S.03.2011
..Decision : The Committee noted that the firm's revised application dated 20.6.2014 has been sent

alongwith their earlier application to DHI on 01.S.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.No.2S0

I Case No. A/R-13 I M/s. TRF Ltd., I HQF.No.01/S0/050/00639/AMll/DES.1 I Lic. No. & date



Decision: The Committee noted that the firm's request received through e-mail on 04.6.2014 has
been sent to MSME on 25.6.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.28S

Case No. A/R-38 M/s. Pranita HQF.No.01/80/162/00092/ AM1S/DES.1 Lic. No. & date

Meeting No.ll/1S Engineering RA.F.No.D7/21/040/00394/ AM10 0710069630
Date: 19.08.2014 Solutions Request for fixation of norms dt.2S.01.2010

Pvt. Ltd.,
· .Decision : The Committee decided to ratify norms on the basis of DC(MSME) UO. No. 30(106)/14-ME

dated 19.8.2014 (Copy to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

S.No.286

Case No. A/R-39 M/s. HQF.No.01/80/0S0/000n/AM14/DES.1 Lie. No. & date

Meeting No.11/1S Technoweb RA.F.No.03/9S/040/01060/ AM 14 0310730202
Date: 19.08.2014 Textile Request for revision / amendment of dt.03.04.2013

Engineering norms
Pvt. Ltd.,

· .Decision : The Committee noted that the firm's application has been sent to C&PC on 13.8.2014
alongwith firm's reply dated 19.03.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.287

Case No. A/R-61 M/s. Neo HQF.No.01/80/0S0/002S0/ AM14/DES.1 Lic. No. & date
Meeting No.ll/1S Wheels Ltd., RA.F.No.03/9S/040/0032S/ AM 14 0310743194
Date: 19.08.2014 Mumbai Request for revision/amendment of dt.29.07.2013

norms.
· .Decision : The Committee decided to ratify norms on the basis of DC(MSME) UO. No. 30(94)/13/-ME

dated 13.08.2014 (Copy to be forwarded to RA and firm).

RLAmay take necessary action accordingly.

S.No.288

Case No. A/R-62 M/s. Vidyut HQF.No.Ol/81/0S0/00079/ AM06/DES.1 Lic. No. & date

Meeting No.11/15 Metallics P. RA.F.No.03/9S/040/00013/ AM06 0310326829
Date: 19.08.2014 Ltd., Mumbai Request for revision of norms. dt.21.04.200S

· .Decision : The Committee noted that In this case norms was already ratified under para 4.7 of
Foreign Trade Policy and since the product is having additional features , the case was
considered based on adhoc norms and addition inputs were allowed corresponding to additional
features in Export Product. V



This was reflected in description of Export product by Norms Committee, i. e., The world" with
over Moulded Handle and Seat" may be suffixed with the description of export product. Since
additional inputs were allowed, this additional features has to be indicated in Export Product. Norms

Committee has given its decision in the meeting No. Dated 24.05.2005 and you have given proof of
export made after ratification of norms. Hence, in the description of Export product in the Shipping Bill,
the description as given by NC has to be indicated but the same had not been indicated in the Shipping
Bill provided by the applicant firm. In view of this, Norms Committee-I is unable to accept firm's request
and decided to reject their request.

RA may take necessary action accordingly.

S.No.289

Case No.C-l0 M/s. Pesco Beam HQ F.No.Ol/80/162/00311/AM14/DES-1

Meeting No.ll/15 Environmental

Date: 19.08.2014 Solutions Pvt. Ltd., Request for fixation of input output norms in respect
Kancheepuram of manufacture and export of Used Oil Refinery

Machinery System - reg.

Decision: The Committee decided to fix scrap wastage norms for "Oil Refinery system" for the EOU
as per SiaN C-1647 and in terms of para 6.8(e) of the Foreign Trade Policy 2009-14 on the basis of DIPP
UO. No. 12/115/2014-TSW/C-l0 dated 19.08.2014 which are as under:

Finished Product Il!E_ut material
Description Quantity

Oil Refinery system Mild Steel Angles/Channelsl Beams 1.02 Kgs.lKg. content in the
including accessories export product

Mild Steel Plates 1.05 Kgs.lKg. content in the
export product

Stainless Steel Plates 1.05 Kgs.lKg. content in the
export product

RLAmay take necessary action accordingly.

S.No.290

Case No.C-ll M/s. Tayota Kirloskar HQ F.No.Ol/80/171/00441/AM14/DES-1

Meeting No.l1/15 Auto Parts Ltd.,

Date: 19.08.2014 Karnataka Request for fixation of wastage norms in respect
of 100% EOU - reg.. .Declsion : The Committee noted that firm has not replied to the deficiency letter dated 10.02.2014

followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014.



S.No.291

Case No. A/R-29 M/s. Larsen & HQF.No.Ol/80/0S0/00149/ AM 14/DES.1 Lic. No. & date

Meeting No.11/1S Toubro Ltd., RLA, No.03/9S/040/000SS/ AM14 0310734097

Date: 19.08.2014 Mumbai Request for revision of norms dt.13.0S.2013..Decision : The Committee decided to modify norms by considering the detailed calculations submitted
by the firm for requirement of "Paint" (import item at SI.No.8), norms ratified in NC meeting No. 21/80
dated 07.01.2014, on the basis of DIPP UO. No. 12/11S/2014-T5W/29-A/R dated 19.08.2014 which are
as under:

1. Description of import item at 51. No.8 may be modified as Paint ( Kilncoat 2100) and its
quantity may be allowed as 24093 Litres inclusive of 10 % wastage.

2. Import item at 51.No.9 may be allowed within 1% of FOB value of exports.

RLAmay take necessary action accordingly.
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1.1\" -l(Jiij I 1()h~(l7_11'~:~ I~
(1('\ -:rnmcnt uf ln.ii..

\iinis\r\ ul Chemicals 8: Fertilize,.s
Department or C helTlil'a\s & PclrucilL'lniu:lls

Sb",lri Bh"''')t1, '\c\\ Ddhi-I 1(' i!()]
[latec\. [he )~-it,Jllh,cUI,l

Su bject : -\d\ancc Authuri/'~lliun _'\ppli(ariun troru \L~. ~lothcr:i\)n SUn1! System:) Ltd. for
the import or ra« n.aterin! ag~linst th~ export (11'pan of duton1l)hiks. (:\(h~l!h.:\.._·

.vuthorisation No. 051031JI)2(J5 (\Gled ::'-l,l)S.::O II ).

The undersignc.! is directed .o refer [0 DGFT l.O. '\(1 (II 80.'l)S()i()U262iA\1 i2,])ICS,
1.'317 dated 30.05.2014 on .he subject mcnrione.l above. in this connection it is to in.on» iha:
Department of ('&1'(' had alr"aciy lC)l"\\arclcd the comments vide 0,".1. dated 2.11.2011 (CUP\
Enclosed) for the above proposal. The present proposal may be decided a, per earlier corr rncnt-,
da.ed 01,1 1.:20 I I.

This issues with the approval of competent authority,

Tele:- ~338 257::'

Ms. Priya Ranjan,
fTDO, (DES-I),
(Yo DGFT, Cdyog Bha.vau
'Jew Delhi- IIOUni

'\
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-+(,1) ill 06/2UOi-Fe-l!
(__i\)\-('rrlJI1Cnl or Indi.:

L'vJinislry of Chem.ca!, & Ferti hzers
Department of Chemic:)is 8: Petrocl-emical-,

Shastri Bh:l\\'~i!L ~'\t:\\Ddhi - 1 t (JIJOI
Dak,d.' 2rlU ~\l)\-embcr. 2011

OFFICE ML\IORA~Dl;M

Subject: - Advance Authorization Application from ;\1/s. ;-"!othcrson Sum: svsterns ItcL
fur the import of ra\\-rn~H~~i,~tl~1garnst the ex pun of pan of authomob.les.

"i~ ;"'i'-:~*if' __ ", .--_;,-;,_:

r
The undersigned is directed to refer to DGFT U.Q 0;0. 01/S0jO 16~/AM-

12/DES-1759 dated 21.09.2011 on the subject mentioned above and to sa. that the earlier
comments of even no. dared 16.08.2011 (Cop' enclosed) may be taken in the account lor the
present applications also.

') This issues with the approval of Competent Authority .

~~~
/ (S.C vlehta)

Section Officer
Tele:- 2338 2575

Enc]: as above.

To
Ministry of Commerce & Industrv.
(Kind Attn. Shri B K. Sachdeva. HDO)
Directorate General of Foreign Trade.
Udyog Bhawan, :\e\\ Delhi- 110011
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION. ROOM No. 404, 4" Floor UDYOG BHAWAN
NEW DELHI-110011 Website dglt gov.ln

TIME BOUND
STANDARD DEFICIENCY LETTER

F No 01/S0/050/00376/AM1!\iDES-li ! if C'!
To / I

M~'JBM Kanemltsu Pulleys Pvt Ltd.
"-Sector-36 Pace City - II.

Mohammadpur Jnarsa Nr Khandsa Village.
Gurgaon(Haryana) - 122004
(e-mail: Prakash.~l!fJ.taaihm-:_:roup.com )

Dated ,--J

Subject:- Ratification of the norms In respect of Advance Licence NO.0510370156 dated 01 21.2013
obtained under Para 4.7 of HBP (Vall)

Shri

Please refer to the above mentioned advance license, forwarded by the RLA under their file No
OS/23/040/00313/AM 14 to this office lor ratification of norms. The matter has been considered by Norms
Committee - I It is requested to furnish information I details only in respect of the point which has
been tick marked below

Export Item
Modej number. technical specification and specific quantity-both in terms of number (if any)
and/or weight of each export product (Appendlx-33 01 current HBP refers)

\ 2. Detail technical note on manufacturing process including the relevant flow sheet

3 Detail technical drawings with dimension of each export product Catalogue. If any, may also be
furnished

4 Weight of each Export Product

\ 5 Weight of each of the imported and indigenous Input separately for each product for the
purpose 01 material balancing. Net weight (Gross weight minus wastage) for each Imported and
Indigenous Input in the export product may be Indicated Net weight along with details of other
Imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license if any, may also be Indicated

Import items
6 Information about the inputs required per unit of the resultant product as per SI.No.1 of

Appendix-11 A appearing In current HBP (Vol I) separately for each product

Components
7 Technical characteristics j part numbers. if any

8 Assembly drawings / diagrams of the resultant product show-no placement and exact use of
components In the export products(s)

9 Bifurcated quantities of components to be accounted lor In the resultant product and the
requirement of components as spares \~

I



Raw Material I Consumables
10 Size and specification including grade composition range thickness etc, of the items proposed

for Import

11 Detailed calculation as to how the quantity of raw material proposed for Import has been arrived
at, Including the net weight of components to be manufactured out of these imported matenals
wastages claimed at each stage of manufacturing with complete JUstification and supported by
documentary svidence/crawinqs etc

-
12 Sheet layout diagram of the matetalindicatir q the wastage durinq blanking

13 Cross Sectional Diagram of export product with caculation of raw material requirement and the
weight of the Cable In Kg per Km Copy of relevant National! International Standard! buyers
data sheet may also be furnished

14. Weight of steel. which requires Imported welding material. giving break-up of
Steel Plates / Sheets upto 30 mm thickness.

II Steel Plates / Sheets more than 30 rnrn thickness and up to 70 mm thickness
III Steel Plates / Sheets more than 70 mm thickness
IV Others e.q. Flanges Pipes. Tubes. Bars / Rods. Castings / Forgings etc.

2 It IS not clear from the details given In application for the Advance Authorization mentioned
above to whether it IS a case of Physical exports or Deemed exports. If the same IS Deemed
Exports In case of deemed exports complete relevant information and documentary evidence
namely name of project authority main contractor. sub-contractor. relevant para of FTP. PAC
etc may be furnished. Further. If the supply is against Invalidation letter to an EPCG licence.
the following details may be provided -.
(I) EPCG licence number and date
(II) CIF value of the licence
(iii) Whether this licence was Issued under Zero duty or 3 per cent Scheme.
(IV) Custom duty saved amount.
(v) Products to be manufactured.
(VI) How EPCG licence holder Intends to discharge the EO against the EPCG licence

\ 3 Any other information
As per DHI UO No 3(109)/14-TSWIB)/S dated 27 08.2014 is enclosed

4. The Information called for must be submitted within three weeks from the date 0' issue of this
letter The Information may be directly sent to [Shri Parveen Sharma, DDG Norms Committee-I, Room
No. 302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Te!.: 23061562/ext.146,
Mobile: 98711787141 and copy of the same must be endorsed to the technical authority mentioned below

\ Shri K.K. Tiwari, I.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Delhi 110011.

~/

,I
Yours faithfully

~

(~;!~an'~~(lY
Foreign Trade Development Officer

For Director General of Foreign Trade
Tel. No 23061562 Ext.265
e-mail: ,grlya,ranlan@QLGJD

de--

mailto:parveen.s@nic.in,


r·linistry of Heavy Industries & Puok Enterprises
Department of Heavy Ind ustry

TSW( 6) Section

.~-:-,
~:-f}(11 <~" L'

~;""ci;- j C;" -; -, _--

Subject: Application of H/S J6fYl Kanemitsu Pulleys pvt ltd for
ratification of norms of AA no 510370156 dt 01-11-13.

DES-I, DGFT may kindly refer to the above mentioned
licence of fYl/S JBH Kanemitsu Pulleys pvt ltd. The firm may be
asked to submit sl no 2,4,5 & 11 of SDL along with weight of
input/EP to examine the request.

B.C.Nayak
Development Officel-

22-08-14

DGFT, FTDO, DES-I
Deptt. of HI, UO No 3(109)/14-TSW(6) dated J:; )\J I :' -e. I
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GOVER_Nl\1E-":T OF 11\:DIA
~ 31IT ~ I{tSl'II<I<h1 ";,,1<'1""e,

\[F\[STRY OF CO\IMCi\[CATIO:\S Al\i) Ii\FORl\IATiO:\ TECH:\OLOGY
'" '"''' " ~. ...' ,,~ ,...~ ..•..•..•.•.

$('1 if;.! i'i'""hI 3m'1"'1T III EJI i' 1$1 Iq" 1'1

DEPARDIEi\T OF ELECTROl\ICS A,\,D I:\FOR:\LUIO,\, TECH:\OLOGY
\Vebsite: www.deity.gov.in

- ~.

_.-Y ~\;,-' -:>

:\{J , Date .

/' / '\;)i'
( \ '!_...,.<. •
) r. .)

~ '01.1ICO,""Uq':J'.- ,

\1 s. Bharar Hea\ y Electricals Limited
Electronics Di \ isiull
Post Box :\0.2606
\1: sore Road.
Bangalore- 56(J026

Sub:- Application for ratification of norms of Advance Licence 1\0. 0710100276 dated
6.12.2013 for export of" Control and Instrumentation Package consisting of
Condition \lonitoring System and Spares required for \lotor5 of Primarv
Coolant Pump".

Sir.

Please refer to your application recei , ed from the Oio the OGFT on the subject
cited above,

2. You are requested to provide the following information to enable further processing
of the proposal.

t iI Details of the export product
I';; \ 'L i ct ,,1' items ;!1_~'=lnh set of C ft· fu ocrj "\ ",-r,"';M,,~- -n"---~., '!.':l~..._: "'''' '~:-'.L ;..~.'-L1 '-c L_ l~ ~~;.,. ~\~.::."'-,1'-'-..,) :::'}';:_l;::::~

The er.d product where the export ;;1\..'d~'2l \YOLlid be U5eJ

(iv) Details of manufacturing Gone at their end

Yours faithfully

..j \ ~

(ASh~
Director

'r-r. 2.+301303

Copy to:

Shri Praveen Sharma
D\'. Dte. Gen. of Foreign Trade
0.0 DGFT
Udyog Bhavan
New Delhi

w.r.t. OGFT J.D. '\0. 01
dated 1" .j 20 J.l

80'0"n ooio A\II"I)ES-l/30/
-,~ -

1\

~I ~'l ~.~ <itGRrL~ National e-Governance PlanS'1a=:;_ih~~
I-.m"3fr 3ir enlUJit;:;u

ELECTRO:'>ICS :\IKETA:\

http://www.deity.gov.in


10. Size and sp aciucatiun "lclL'clng griJdt}, ccrnpositicn. range, thickness etc. of the items proposed
to:- IjTlpoH

11 Derailed calculation 2S to hOW the cuanuty of raw rnater.ai proposed for import has been arrived
at, including the net weight of components to be manufactured out of these rrnported materials,
wastages claimed at each stage of manufactu:-ing with complete jusnficanon ald supported by
documentary evidence/drawings etc.

12 Sheetlayout diagram of the material indicating Ihe wastage c.rnnq blanking

13. Cross Sectio'ral Diagram of export prcduct '.vith ca'culation of raw materiai requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National I tnternational Standard! buyer's
oa:a snse: may also be furnished.

"14 \i1Jeight of steel. wnch requ.res imported welding material. giving break-up of
I. Stee: Plates I Sheets upto 30 mm th.ckness.
u. Steel Plates I Sheets more than 30 mm thickness and u;J to 70 mm thickness.
iii. Steel Piates I Sheets more than 70 mm thickness
IV. Others e.g. Flanges, Pipes, Tubes, Bars! Rods, Castings I Forgings etc.

It is not clear from the details given in application Ior the Advance Authorization mentioned
above to whetner it is a case o~ Physical exports or Deemed exports. If the same is Deemed
Exports. in case of deemed exports complete relevant information and documentary evidence
1.3:"115:Y,T':2:T]eof project authority, main contractor, SUD-contractor, relevant para of FTP, PAC
etc. rr ay be furnished. Further, if the supply is against invalidation Jetter to an EPCG licence,
:.le;:; :;'Nir:~details may be provicec-.
{I} i::?CGlicence number and date.

elF value of the licence.
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.
('"I) Prccucts to be manufactured
(vi) How EPCG licence holder intends to discharge the EO against the EPeG licence.

\.1 3. Any other information:
As per DH! UO No 3(46)!14-TSW(8)i datect 7.072014: is enclosed.

4 The information calied for must be submitteo within three weeks from the date of issue of this
!e~ter The ilformation 'r ay be directly sent to: [Shri Parveen Sharma, DOG Norms Committee-I, Room
No. 302, DGFT, Udyog Shawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714J and copy of the same must be endorsed to the technical authority mentioned below:

~ Shri I<.K. Tiwari, I.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Delhi 110011.

-,." ./\, ../
Yours faithfully,

~\?mJ4'Y
(Priya Ranfar;j .

Foreign Trace Development Offlcer
For Director General of Foreign Trade

Tel. NO.23061562 Ext,265
e-mail: 2ii.Y.a.ranjan@nic.in

mailto:parveen.s@nic.in,
mailto:2ii.Y.a.ranjan@nic.in
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GOVERNMENT OF iND!A
MINiSTRY OF CClrv'MERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DiRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION, ROOM No 404,4'" Floor, UDYOG BHAWAI\:
NEW DELHi-liDO 11: Website dgft.oov.ln

TIME BOUND
STANDARD DEFICIENCY LETTER

To
F.No.01/80/0S010 003/AMIS/DES-11 /0 yj~ Dated . J~ij )D/~

MI & T - MHI Boi!ers Pvt. Ltd ..
T House, N M Marg,

Ballard Estate, Mumbai - 400001
(e-mail: shailesh.agrawal((__D:larscntoLibro.com)

Subject- Ratification of the norms in respect of Advance Licence No.0310772317 dated 27.02.2014
obtained under Para 4.7 of Hap (Vol. I).

Shri,

Please refer to the above mentioned a::ivance license, forwarded by the R~ under their file No.
03!95ID40!C088B/AM14 to this office for ratification of norms. The matter has been considered by Norms
Cornrnittee - I. It is requested to furnish information I details only in respect of the point which has
been tick marked below,

Export Item
;\;'lao=: number. technical specification and specific quantity-both in terms of number (if any)
and/or welgnt, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process inCluding the relevant flow sheet.

3, Detail technical drawings with dimension of each export product. Catalogue, if any. may also be
furnished,

4, Weight of each Export Product.

5. VJe'lght of each of the imported and indigenous input, separately for each product, for the
purpose of materia! balancing. Net weight (Gross Vi/eight minus wastage) for each irnported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported Input to be used if. the resultant product and sought to be rnportec/prccureu from
sources other than the license, if a1Y, may also be indicated.

Import items
6. Information about the inputs required per unit 0' the resultant product as per SI.No.1 of

Appendix-11A appearing in current HBP (VoLl) separately for each product.

7.
Components
Technical cheracterisrics I part numbers, if any.

B. Assembly orawinqs I diagrams of the resultant product showing placement and exact USe cf
components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and tile
requirement of components as spares, v/

\Raw Material! Consumables



De03:tmer,t of HQavy' l::dustr\1 ~.-, "J ,L;; .,1 :;"'I~'V
TSW(B) Sec:ion {lrci_Y"."- '

Subject: AppHca:ion of ivJjS L&T- iVlHI boiler "or ratification of nomls of
licence no - 0310772317 dt 27-02-14
DES-I, DGFT may kindly refer to the above mentioned licence of MjS
L&T- MHI boiler, The firm's rep'v of dated 11-06-14 has been
examined. the firm may be asked to submit calculation of item no 4 of
import justified by documentary evidence (relevant standards,

rllinist~y or Heavy Industries & ~u'J,ic Enterprises

l' f. j:/r L

The above issues with the appmval of IA(KKT), /-7\
i 0
i,~ /

B,c.Nayak
Development Officer

17-07-14

DGf=! ( FTDO , DES-I)
Deptt. of HI, UO No 3(46)/14-TSW(B) i dated



,~~ I '1 ~ 1\-,\
TIME BOUNd

STANDARD DEFICIENCY LETTER
GOVERNMENT OF INDIA

MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES I SECTION. ROOM No. 404. 4'" Floor. UDYOG BHAWAN

NEW DELHI-II 0011. Website htto/lotto/ldgft gov.ln

F No 01'80/050/00099/AM151DES-11 t t \ t 'Z '. i ' i._'! r- L
Dated

To
\ r',1/s'Maksteel Wire Healds Pvt Ltd
'-880/1 2.3 & 4. GIDC Estate.
Makarpura Baroda. Gujarat - 390010
(e-mail ,hai Icshdarj i 191" (/ \ uhoo, ill)

Subject:- Ratification of the norms In respect of Advance Autbcnzaton No 3410039544 dated
1203.2014 obtained under Para 47 of HBP (Vol.l).
Meeting No, 08/15 Date 08.07,2014

Please refer to the above mentioned advance license, forwarded by the RLA under their file No
34!24/040/00306/AM14 to this office for ratification of norms. It is requested to furnish information I
details only in respect of the point which has been tick marked below

Export Items

Model number, technical specification and specific quantity-both in terms of number (if any)
and/or weight. of each export product (Appendix-33 of current HBP refers)

2. Detail technical note on manufacturing process Including the relevant flow sheet

3 Detatl technical drawings with dimension of each export product. Catalogue. if any. may also
be furnished

4. Weight of each Export Product

5 Weight of each of the Imported and Indigenous input. separately for each product. for the
purpose of material balancing Net weight (Gross weight minus wastage) for each imported
and rndiqenous Input in the export product may be indicated. Net weight along With details of
other Imported Input to be used In the resultant product and sought to be imported/procured
trorr sources other than the license If any may also be Indicated

Import items

6 Information about the Inputs required per unit of the resultant product as per SI.No.1 of
Appendix-t l A appearing in current HBP (Vol.l) separately for each product

Components
"( Technical characteristics I part numbers if any

8 Assembly crawinqs I diagrams of the resultant product showinq placement and exact use of
components In the export products(s)

9 Bifurcated quantities of components to be accounted for In the resultant product and the
requirement of components as spares
Raw Material I Consumables
Size and specification including grade
proposed for Import

10 cornposition. range thickness etc, of the Items

I'~/



11 Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at Including the net weigh: of components to be manufactured out of these Imported
materials, wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawinqs etc

~,2 Shed layout diagram of the material Indicating the wastage durrnq blanking
13 Cross Sectional Diagram of export product with calculation of raw material requirement and the

weight of the Cable In Kg per Km Copy of relevant National/International Standard/ buyer s
data sheet may also be furnished

14 VVel;Jht of steel. which requires imported welding material. giving break-up of
Steel Plates I Sheets upto 30 mm thickness
Steel Plates I Sheets more than 30 mm thickness and upto 70 mm thickness

III Steel Plates I Sheets more than 70 mm thickness
IV Others e 9 Flanges Pipes Tubes. Bars I Rods, Castings / Forgings etc

2 It IS not clear from the details given In application for the Advance Authorization mentioned
above to whether it IS a case of Physical exports or Deemed exports If the same IS Deemed
Exports In case of deemed exports complete relevant 'Information and documentary evidence
namely name of project authority. main contractor. sub-contractor. relevant para of FTP. PAC
etc may be furnished Further, if the supply IS against Invalidation letter to an EPCG licence
the following details may be provlded.-
(I) EPCG licence number and date
(ii) CIF value of the licence

Whether this licence was issued under Zero duty or 3 per cent Scheme
(IV) Custom duty saved amount
(v) Products to be manufactured
(VI} How EPCG licence holder Intends to discharge the EO against the EPCG licence

3 Any other information.
The Committee noted that the MSME has provided their comments vide their 10 Note No.
30(90)2014-ME dated 08.7.2014 in rio ratification of norms of AA NO.3410039543
dated 12032014 The Committee further noted the comments of TA, MSME present in the
meeting stated that the same information may be called from the firm In respect of ratification of
the said AA also which are as under:
(i) Detailed process of manufacturing with stage wise wastage therein

Wastage justification
(iii) Difference between import and export product. and the on the baSIS of that the committee

decided to ask the firm to furnish the aforesaid information.

5. The information called for must be submitted within three weeks from the date of issue of this letter
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-I, Room No.
302, DGFT, Udyog Shawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 98711787141 and copy of the same must be endorsed to the technical authority mentioned below

Sh. Kanwalinder Singh Sodhi, Asstt. Director(Mech.), DC (MSME), 7" Floor Nirman
Shawan, New Delhi.

, , ~

Yoursfaithfu Ily.
~
YfJ/_)/ 8//;'-

(Priya Ranjan) ,
Foreign Trade Development Officer

For Director General of Foreign Trade
Tel. 23061562 Ext265

e-mail: priya.ranjan@nic.m

cI~

" .<>

mailto:parveen.s@nic.in,


GOVERNMENT OF INDlf\
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION. ROOM No. 404. 4T Floor UDYOG BHAWAN
~_EW DELHI-11 0011 Website htlQJhttp/!dgft gOY In

.1) f I C1 ' ~ \ ~
TIME BOUND

STANDARD DEFICIENCY LETTER

f No 01 '80!050/00096!AM15iDES--I! Dated

To
.~~naIYSer Instrument Co Pvt Ltd.

E-29,A) Road No 21ndrapratha
Industrial Area. Kota - 324005
re-rnail. aicplindiao_karpa.nct.in: aicnlaccb(_l ~ll1aiL~Sl!ll)

Su bject:- Ratification of the norms In respect of Advance Authorization No 1310046344 dated
1303.2014 obtained under Para 4 7 of HBP (Vall)
Meeting No. 05/15 Date: 27.05.2014

s- (

Please refer to the above mentioned advance license. forwarded by the RLA under their file No
13:24i040/00056iAM14 to trus office for ratification of norms It is requested to furnish information I
details only in respect of the point which has been tick marked below

Export Items

Model number. technical specification and specific quantity-both In terms of number i if ar.y)
andior weight. of each export product (Appendlx-33 of current HBP refers)

2 Detail technical note on manufacturing process Including the relevant flow sheet.

3 Detail technical drawings with dimension of each export product. Catalogue. if any may also
be furnished.

4 Weight of each Export Product.

5 Weight of each of tn8 imported and Indigenous input separately for each product, for the
purpose of matenal balancing, Net weight (Gross weight minus wastage) for each Imported
and indigenous input ir, the export product may be indicated, Net weight alonq with details of
other imported Input to be used in the resultant product and sought to be imported/procured
from sources other than the iicense If any may also be Indicated

Import items

6 Information about the Inputs required per unit of the resultant product as per SI No.1 of
Appendix-t l A appearing in current HBP ,Vall) separately for each product

Components
Technical characteristics / part numbers if any

8 Assembly drawinqs / diagrams of the resultant product showinq placement and exact use of
components in the export products(s).

9 Bifurcated quantities of components to be accounted for In the resultant product and the
requirement of components as spares
Raw Material I Consumables

'10 Size and specification including graa~9mposltlon range. thickness etc of the items
proposed for Import



1'1 Deta':ed calculation as to how tne quantity of rav. 11ateriCli p.oposeo for Import has been
arrived at including the ne: weight of components :0 be mar.ufactured out of these Imported
marenas. wastages claimed at each stage of manufacturing with complete Justification and
supported by documentary evdence/crawinqs etc

12 Sheet layout diagram of the material indicating the wastaqe during blanking
: 3 Cross Sectional Diagram of export product with calculation of raw material requirement ana the

We!~~lt of the Cable In Kg per Km Copy of relevant National ln.ernational Standard, buye~s
data sheet may also be furnished

1!' \Neight of steel. which requires Imported welding material giVing break-up o:
Steel Plates! Sheets upto 30 mm thickness
Steel Plates i Sheets mor e thar 30 mm thickness and uoto 70 rnrn thickness

'II Steel Plates i Sheets mOTe than 70 mm thickness
1\/ Others e g Flanges Pipes Tubes, Bars;' Rods Castings i Forgings etc

L It IS not clear from the details given In application for the Advance Autnor.zaton mentioned
above to whether It IS a case of PhYSical exports or Deemed exports If the same IS Deemed
Exports In case of deemed exports complete relevant information and documentary evidence
namely name of project authority main contractor, sub-contractor, relevant para of FTP PAC
etc may be furnished Further If the supply is against Invalidation letter to an EPCG licence
the follownq details may be provided -

I: I EPCG licence number and date
i 1:' CIF value of the licence
III', \/Vhether this licence was Issued under Zero duty or 3 per cent Scheme

I,:V Custom duty saved amount
IV:, Products to be manufactured
v: How EPCG licence holder intends to discharge the EO against the EPCG licence

A;-.y other Information
1 Information In respect of SI No 3. 6. 8 & 9 of Standard Deficiency Format export product

wise
2 r\ilanufacturing Operations on Import Items.
3 Oetaiis of other inputs. imported or indigenous, used In the export oroduct

4 The information called for must be submitted within three weeks from the date of Issue of thrs letter
The information may be d.rectly sent to. [Shri Parveen Sharma, DDG Norms Committee-I, Room No.
302, DGFT, Udyog Shawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the techn:cal autr.orrty mentioned oelow

Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion. Room No.
428A, Udyog Shawan, New Delhi-11 0011.

Yours taithiuliy
1-·-'

~ ,"':'_J
.f ...• ,_

'~A...:';---;:~;:.~,,'::..
(Prlya Ranjan)

Foreign Trade Development Officer
For Director General of Foreign Trade

Tel ..23061562 Ext.265
,'-111,,11: pnva.ranlan@nlcin

I
/

mailto:parveen.s@nic.in,


GOVERNMENT OF INDIA
MINISTRY OF COMMERCE: & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRl\OE

IlES I SECTION, ROOM No 404, 4" Floor, UDYOG BHAWAN
N_EW_QELHUJ.9J1l1 Website httollhttplldqft.gov In

s: NO l,G
~~~I_':C:\~.-3"'""';'" :)_~o~,1y

TIME BOUND
STANDARD DEFICIENCY LETTER

\

I' No 01-80/050;'O0109/AM15/OES-11 1/ Y"5 Dated

10 .
\ M(sC~SGEC Heavy Engineering Ltd.,
~daurRoad,Yamunanagar,
Haryana - 135001
(Evmai! : mongia@isgec.com)

Subject:- Ratification of Norms in respect of Advance Authorization NO.0510382119 dated
19.03.2014 issued under Para 4.7 of HBP (Vol.l).

Meeting No. 08/15 Date:08.07.2014

Sir

Please refer to the above mentioned advance license. forwardec by the RLA under their file No
05!23/040/00496!AM14 to this office for ratification of norms It is requested to furnish information I
details only in respect of the point which has been tick marked below

Export Items

Mode! number, technical spec.tcat.on and specific quantity-both In terms of number (if any:
and/or weiqht. of each export produc: IAppendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet.

3 Detal! techrucal drawings with dimension of each expo-t product Catalogue. if any may also
DC furnished

4 \/Vel';Jhtof each Export Product

o \/:Jelght of each of the Imported and Indigenous input. separately for each product. for the
purpose of material balancing Net 'JVeight (Gross weight minus wastage) for each imported
and Indigenous input in the export product may be indicated. Net weight along with details of
other imported Input to be used in the resultant product and sought to be imported/procured
from sources other than the license if any. may also be ind.cateo

Import items

5 i:lTOrmatlon about the Inputs required per unit of the rcst.rtant product as per SI.No 1 of
Appendix-t t A appearing in current HBP (Vol.l) separately for each product

Components
7 Technical characteristics I part numbers ITany

8 Assernbty drawrnqs / diagrams of the resultant product showinq placement and exact use of
components in the export productsrs

9 Bifurcated quantities of components to be accounted for In the resultant product and the
requirement of components as spares
Raw Material I Consumables

I C Size and specification including grade composition range thickness etc of the rterr s
proposed for import 1\/-

11 Derailed calculation as tc how the quantity of raw material proposed for import has been



arnved at includln~j Inc not \tlelgr~t 0: cc.uponents to De rr anufact.neo out c/ these irnpcrted
rllclierials wastages cialm8ci at each stage 0' manufacturinq 'INlth cumplete Justification and
sucpo.tec oy GOCUIllentary evraer ce.oi awmqs etc

i;;' Sheet layout dlagr-;:Hll of the mater.a: mcncatu-q the wastaqe during btankrrq
Cross Sectional Diagram of export product with calculation of raw materia' rec.urement and the
-/J8lght of :rlp eaoie In Kg per Km Copy of relevant National International Standad/ buve.s
data sneer may also be furnished

of steel which requires Imported weld.nq material. giving break-uc of
Steel Plates Sheets upto 30 mm tnickness
Steel Plates " Sheets more than 30 mrn thickness and upto '10 mm Ul!Cr'ness

III Steer Plates Sheets more than 70 mm thickness
rv Others e 9 Frances. Pipes Tubes Bars Rods Castings Forgl:igs etc

': :5 I'D! cfea- tr om the details given In application for the f...ovance Authorization mentioned
accve tc wtH~tncr It IS a case of Phys.cal exports o. Deemed exports If the same is Deemed
Exports In case of deemed exports complete relevant informauc-i and documentary ev.dence
namel/ name of wo)ect autnonty. main contractor sub-contractor relevant para of FTP. PAC
etc may be turuisned l-urther. if the supply IS aqa.ns: lnvatrdaton letter to an EPCG licence
ihc fo~jovvlng oetaus may be provlded-

EPCe licence number and date
1,'lli elf- value of the 'licence

1:1 i VVhether this licence was Issued under Zero duty or 3 per cent Scheme
(iV Custom duty saved amount
iV:' Products to be manufactured
IVI.I How EPCG licence holder Intends to discharge the EO against the EPCG licence

/\ny other Information
; I,' Iniormat.on in respect of SI No 3, 4 5 11 & 14 of Standard DefiCiency Format, export

product Wise
r I: Quantities of import items at SI. No_9 10& 11 In Nos. also In addition to their weights

l ne :n:ormatlon ca.led for must be submitted withn three weeks from the oate Of Issue of this letter
~~ ;:::;rri,atlon may be directly sent to [Shri Parveen Sharma, DOG Norms Committee-I, Room No.

302. DGFT. Udyog Shawan, New Delhi E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 98711787141 and copy of the same must be endor sed to the techn:cal autbonty mentioned below

Shri Sushi! Kumar Jain, DO, Department of Industrial Policy and Promotion. Room No.
428A, Udyog Shawan, New Delhi-11 0011.

,.,.\\. ,,_

Yours fal)hfully
../r----.

/.~

(~r~~'R~:rt1;;)"
Foreign Trade Development Officer

For Director General of Foreign Trade
Tel. 23061562 Ext.265

c-m.ri I orlva, ranian@nic,in

"\

\/v

I

mailto:parveen.s@nic.in,


GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION ROOM No 404.4" Floor UDYOG BHAWI\N
NEW IJELHI~ 11 OOtL'lYebW,,_ntlc ' 1111p,'daft aov In

'Il-t 1 c, .~' ··h \\.1
TIME BOUND

STANDARD DEFICIENCY LETTER

J t\cC' 80,'058iQO:10iAM15/0ES-I' ), ] 8ated

Ie
" M~"r§GEC Heavy Engineerrng Ltd ..
\..R"adaur Road, Yamunanagar,

Haryana ~ 135001
(E-mail: mongia@isgec.com)

Subject:~ Ratification of Norms in respect of Advance Authorization NO.0510382120 dated
19.03.2014 issued under Para 4.7 of HBP (Vol.I).

Meeting No. 08/15 Date:08.07.2014

Please refer to the above mentioned advance license. forwarded by the RLA under their file No.
OS;,,'23i040/00505/AM14 to this office for ratification of norms. It is requested to furnish information I
details only in respect of the point which has been tick marked below

Export Items

Model number. technicai specification and specific cuantity-botn in terms of number (if any)
a-ic.cr werget of each export product (AppendlX~33 of current HBP refers)

2 Detail technical note on manufacturing process Including the relevant flow sheet

3 Detail technical drawings With dimension of each expert product. Catalogue if any may also
be furnished

t, 'Neight of each Export Product.

5 VVeight of each of the Imported and Indigenous input. separateiy for each product for the
purpose of material balancir q. Net weight (Gross weight minus wastage) for each Imported
and indigenous Input in the export product may be Indicated Net weight along with details of
other imported Input to be used In the resultant product and sought to be imported/procured
from sources other than the license if any may also be Indicated

Import items

5 Information about the Inputs required per unit of the resultant product as per SI No.1 of
Append.x-tl A appealing In current HBP IVai I) separately for each product

Components
Technical characteristics i part numbers if any

8 !\ssembly drawings / diagrams of the resultant product showing piacement and exact use of
components in the export procucts.s:

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requrrement of components as spares
Raw Material I Consumables

10 Size and specification Including grade compos.non range thickness etc, of the items
proposed for import
Detailed calculation as to how the quantity of raw materia! proposed for irnbort ~,as been

\1~



:l:-riv'[::d at including tile r.et werqht of cornpor-ents to be manufactured out of these imoorteo
rnaterrats wastaqe s claimed at each stage of manufacturing with complete jusutrcat.on and
supported by cocumentary evidence/drawings etc

" Sheet 'avout diagram 07 the rnate.ial md.catinq the wastage during blanking
Cross Sectional Dlagranl of export product with calcuta.ron of raw material requirement and the
wetqht of the Cable in Kg oer Kill Copy of relevant National International Standaro buyers
.Iata sheet :T'a'y' also be furnlstled

'T \,'\/e;gi~t of steel. which requires imoorted welding rnatena, qvmq break-up of
Steel Plates! Sheets upto 30 mm thickness
Steel Plates / Sheets more than 30 mrn thickness ar-d upto 70 mru thickness
Steel Plates / Sheets more than 70 mm thickness

IV Others e g. Flanges. Pipes, Tubes. Bars I Rods Castmqs . Forg:ngs etc
~ It IS not ciear from the details given in application for the Aovance Authorization mentioned

2bO\Ie to whether It IS a case of Phys.cal exports or Deemed exports If the same IS Deemed
Exports In case of deemed exports complete relevant Information and documentary evidence
namety name of project authority, main contractor sun-contractor. relevant para of FTP PAC
etc may be furnished. Further if the supply is against Invalidation letter to an EPCG licence
HE: tollownq details may be provided -

! i', EPCG licence number and date
(111 CIF value of the ilcence

INhether ttus licence was Issued under Zero duty or 3 per cent Scheme
(IV) Custom duty saved amount
(If) Products to be manufactured

How EPCG licence holder intends to discharge the EO aqarnst the EPCG licence

3 Any other inforrnation
(:! Information in respect of SI_ NO.3. 4, 5 11 & 14 of Standard Deficiency Format export

product wise..
Quantities of import items at SI. No 5 to 10 rn Nos aiso In addition to their \Neights

4 The Information called for must be submitted Within three weeks from the date of issue of this letter
The information may be directly sent to [Shri Parveen Sharma, DOG Norms Committee-I, Room No.
302, DGFT, Udyog Bhawan, New Delhi E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146.
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below

Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.
428A, Udyog Shawan, New Delhi-110011.

Yours. faithfully.:»:
'-I'c71",a//:r
(Pnya VanJan)

Foreign Trade Development Officer
For Director General of Foreign Trade

Tei 23061562 Ext.265
e-mail priya ra lan@nlc In

mailto:parveen.s@nic.in,


GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSn,y

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION ROOM No 404 4' Floor, UDYOG BHAWAN
NEW DELHI-1 JOQ11 Website http !!doft gO': 111

SNV_G3
,j) \ i Cj H I~

TIME BOUND
STANDARD DEFICIENCY LETTER

\

f-~ No :J 1 '80/050/00 113/AM 1SlOES-Ii,_') -, Dated

/
p,fi,/oee Development Engineers Ltd

\t<ssavatl Road Tatarpur
DlStt Palwal Haryana - 121003
(e-mail _""~!I}ja\".(haLJh~111 if dCL'pin~._l,__'Q!l} I

Subjcct:- f~atlflcatlon of the norms In respect of Advance Authorization No,0510382687 dated
25032014 obtained under Para 47 of HBP (Vall)
Meeling No, 05/15 Date 27,05.2014

Please refer to the above mentioned advance license, forwarded by the RLA under their file No
OS/23/040/00533/AM14 to this office for ratification of norms It is requested to furnish information I
details only in respect of the point which has been tick marked below

Export Items

Meaei number. technical specification and specific quantity-both In terms of number (if any)
and/or weight. of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet

3 Detail techruca! drawings With dimension of each export product Catalogue if any. may also
be furnished

4. \Neight of each Export Product

5 INelght of each of the imported and Indigenous input. separateiy for each preduct. for the
purpose of material balancinq Net weight (Gross weight minus wastagel for each imported
and Indigenous input in the export product may be Indicated Net weight along with details of
other Imported Input to be used In the resultant product ana sought to be Importedlprocured
rror:i sources other than the license If any. may also be indicated

Import items

5 lmorrnauon aODU! the inputs required per unit of the resultant product as per S! No 1 of
Append'x-11A appeanng In current HBP (Vall) separately for each product,

Components
7 Technical characteristics I part numbers If any

8 Assembly drawrngs j diagrams of the resultant product showrng placement and exact use of
components In the export productst s:

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares
Raw Material IConsumables
Size and spcc.tication including grade
proposed for Import

10 composition
h_//,

range thickness etc. of the Items



I [)E~tailed calculation 8S to how the quanhty of raw material proposed for Import has been
arrived at Including the net weight of components to be manufactured out of these Imported
matr-na!s wastaqes claimed at each staqe ot manufacturing with co.nplete Justification and
supported by cocurner tary evrdence/d.awmqs etc
Sheet iayout diagram of the material indicating the wastaqe during blanking
Cross Sectlonai Diagram of export product wrlh calculation of raw material requirement and the
v.erqt-r of the Cable In Kg per Km. Copy of relevant National/International Standard/ buyer s
cata sheet may also be furnished

I, Weight of steei, which requires Imported weiding material giving break-up of
Steel Piates / Sheets upto 30 mm thickness

ii Steel Plates / Sheets more than 30 mm thickness aid upto 70 rr-rn thickness
ill Steel Plates / Sheets more than 70 rnrn thickness
.v Other's 8.9 Flanges Pipes, Tubes Bars Rods Castmqs i F-"orglngs etc

It is not clear from the cetaits given In application for the Advance Authorization mentioned
above to whether It IS a case of Physical exports or Deemed exports If the same is Deemed
Lxports In case of deemed exports complete relevant Information and documentary evidence
namely name of project authority, main contractor, sub-contractor. relevant para of FTP PAC
etc. may be furnished. Further. if the supply IS against Invalidation letter to an EPCG licence
tne followinq details may be provided:-
i I) EPCG licence number and date
fill CI F value of the licence
i II!I Whether this licence was Issued under Zero duty or 3 per cent Scheme
i'Ji Custom duty saved amount

I \j, Products to be manufactured
v HO\N EPCG licence holder intends to discharge the EO aqarnst the EPCG licence

,-'\'':f ::.1er inf orrnauon
:Jr, the baSIS of recom-nendation of Technical Autncruy.Dl+l). the Committee decided to ask the
.:~T to si.brmt the revised description of the export product which should exclude the Items In
,....--PO(~ list and specrtic ratings and use of export oroduct

The Information called for must be submitted Within three weeks from the date of issue of this letter
Tnc mtorr-iatioo may be directly sent to: [Shri Parveen Sharma, DOG Norms Committee-I, Room No.
302. DGFT, Udyog Shawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical a.rthonty mentioned below

Shri K.K. Tiwari,. LA., Department of Heavy Industry, Room No. 476, Udyog Bhawan,
New Delhi 110011.

Yours faithfullyn '--~.
/'/i~"'_"__./",. ,
---:-- ::..../ ___::, <;_j -6 .//.--. ./::./

(Priya RanJan)~ c

FOI'eign Trade Development Officer
For Director General of Foreign Trade

Tel. 23061562 Ext.265
c-rn.ri: pnya,r~njan(wnic,iG

mailto:parveen.s@nic.in,


GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION ROOM No 404 4" Floor UDYOG BHAWAN
l'IEW.DELHI-_U_QOll Website httc ,doft gov In

,"1l1 Iq :C; i y
TIME BOUND

STANDARD DEFICIENCY LETTER

r No 01.80.'050/00114/AMI5/DES-I/_} Dated

M!,,-Dee Development Engineers Ltd
\_0ssavatl Road T atarpur

Dlst! Palwal. Haryana - 121003
.e-rnail: :-;anja\ s.chauh.n. (/ do..:'cJ2..i.rj!l~.i...'Ulll )

Subject:- Ratification of the norms In respect of Advance Authorization No 0510382690 dated
25032014 obtained under Para 4 -, of HBP (Vol II
Meeting No. 05/15 Date 27.05.2014

Please refer to the above mentioned advance license, forwarded by the RLA under their file No
O:::ii23i040/00534iAM14 to this office for ratification of norms. It is requested to furnish information I
details only in respect of the point which has been tick marked below

Export Items

Model number, technical specificatio-i and specific quantity-both in terms of number (if any)
and/or weight of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet

Detail technical drawings with cirnens.on of each export product. Catalogue. if any may aiso
be furnished

i, Weight of each Export Product

:) 'JVeight of each 07 the imported and Indigenous Input. separately for each product. for the
purpose of material balancing Net we:ght (Grcs s weight minus wastage) for each Imported
and indigenous input In the export product may be Indicated Net weight along With details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license if any, may also be indicated

Import items

6 Information about the Inputs required per unit of the resultant product as per SI No.1 of
AppendlX-llA appearrng In current HBP (Vol I) separate.y for each product

Components
Iechnical characteristics,' part numbers if any

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export productst s:

9 Bifurcated quantities of components to be accounted for In the resultant product ana the
rernnrerne nt of components as spares
Raw Material I Consumables

10 Size and specification Including grade composition
proposed for import

range, thickness '~0f the rterns

1



-,1 iJ('::a!ied calcuiation as to now the quanutv of raw matenal proposeo to: Import has been
derived at Including the net \..'1elgr,t0' components to be manufactured out of these imported
rratena!s. wastages claimed at each stage of manufacturing with complete Justification and
supported by docurnentary ev.der ce/drawinqs etc

1 L Sheet iayout diagram of the material indicating the wastage during blanking
,"; Cross Sectional Diagram of export product with calculation of raw material requirement and the

weiqht of the Cable In Kg per Km Copy of reievant National/International Standard/ buyer's
data sheet may also be furnished

~4 Vv'elght of steel which requires Imported welding material giVing break-up of
Steel Plates! Sheets upto 30 mm thickness
Steel Plates! Sheets more than 30 mm thickness and upto 70 mm thickness

:,1 Steel Plates I Sheets more than 70 rr-m thickness
IV Others e 9 Flanges Pipes, Tubes Bars / Rods. Castings! Forgings etc

It is not clear from the details given In application for the Advance Ai.thouz aticn mentioned
above to whether It IS a case of Physical exports or Deemed exports If the same is Deemed
Exports In case of deemed exports complete relevant information and documentary evidence
namely, name of project authority main contractor. sub-contractor. relevant para of FTP. PAC
etc may be furnished Further If the supply IS against Invalidation letter to an EPCG licence
the tollowinq details may be provided·

\1) EPCG licence number and date
(II) Clf value of the licence

Whether this licence was Issued under Zero duty or 3 per cent Scheme
(IV) Custom duty saved amount
('I) Products to be manufactured
(VI) How EPCG licence holder Intends to discharge the EO against the EPCG licence

3 Any other information:
On the baSIS of recommendation of Technical Authonty(DHI) the Committee decided to ask the
frem to submit the revised description of the export product which should exclude the Items In
import list and specif.c ratings and use of export product

t; The Information called for must be submitted Within three weeks from the dale of Issue of this letter
Tne information may be directly sent to: [Shri Parveen Sharma, DOG Norms Committee-I, Room No.
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562Iext.146,
Mobile: 9871178714J and copy of the same must be endorsed to the technical authonty mentioned below

Shri K.K. Tiwari,. LA., Department of Heavy Industry, Room No. 476. Udyog Bhawan,
New Delhi 110011.

You-sfaithfully
1/ \

/~lC:.,," '
/ . /// /

I' /(..// H(15riya anJalit"',7"
Foreign Trade Development Officer

For Director General of Foreign Trade
Tel 23061562 Ext.265

priya.ranlan@nICln

mailto:parveen.s@nic.in,
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION ROOM No. 404. 4'" Floor. UDYOG BHAWAN
NEW DELHI-110011 Website. dgftgov In

TIME BOUND
STANDARD DEFICIENCY LETTER

F No 01180/0501001 OS/AM 151DES-11 C? S
To /

, Mis ~re Medl Pvt. Ltd
\ 1D1o S~ctor-23A.
'-Gurgaon(Haryana) - 122001

(e-mar! imnort Ll adorcll~~_JL~S)_!Il)

Dated ' 'J/ ')) _;_-c.

Subject:- Ratification of the norms In respect of Advance Licence No 0510383193 dated 3103.2014
obtained under Para 4 7 of HBP (Vol. I)

Shri

Please refer to the above mentioned advance license. forwarded by the RLA under their file No.
OS/23/040/00517/AM14 to this office for ratification of norms. The matter has been considered by Norms
Committee - I It is requested to furnish information I details only in respect of the point which has
been tick marked below

Export Items
Model number. technical specification and specific quantity-both in terms of number (if any)
andlor weight of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet

3 Detail technical drawings with dimension of each expert product Catalogue, if any. may also be
furnished.

4 Weight of each Export Product

5 Weight of each of the imported and indigenous input separately for each product for the
purpose of materia! balancing Net weight (Gross weight minus wastage) for each Imported and
indigenous Input In the export product may be Indicated. Net weight along with details of other
Imported Input to be used in the resultant product and sought to be imported/procured from
sources other than the license If any may also be indicated

Import items
6 Information about the inputs required per unit of the resultant product as per SLNo 1 of

Appendrx-I l A appearing In current HBP (Vall) separately for each product

Components
7 Technical characteristics / part numbers, if any.

8 Assembly drawinqs / diagrams of the resultant product showinq placement and exact use of
components in the export products(s)

9 Biturcated quantities of components to be accounted tor In the resultant product and the
requirement of components as spares /

,I



Raw Material 1 Consumables
10. S,lze and specification including grade composition. range thickness etc of the items proposed

for Import

11 Detailed calculation as to how the quantity of raw material proposed for Import has been arrived
at, Including the net weight of components to be manufactured out of these imported mater.als
wastages claimed at each stage of manufacturing with complete Justification and supported by
documentary eVidence/drawings etc

12 Sheet layout diaqrarn of the rnatenalmdicatinq the wastage during blanking

13 Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km Copy of relevant National/International Standardl buyer's
data sheet may also be furnished

14. Weight of steel. which requires Imported welding matenal giving break- up of
Steel Plates / Sheets upto 30 mm thickness
Steel Plates 1 Sheets more than 30 mm thickness and upto 70 mm thickness

Iii Steel Plates / Sheets more than 70 mm thickness
IV Others e g Flanges. Pipes. Tubes Bars 1 Rods. Castings / Forgings etc.

\ 2 It IS not clear from the details given in application for the Advance Authorization mentioned
above to whether It is a case of Physical exports or Deemed exports If the same IS Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main contractor. sub-contractor relevant para of FTP. PAC
etc may be furnished. Further. If the supply IS against Invalidation letter to an EPCG licence
ere following details may be provlded-
: I, EPCG licence number and date
i!l) CtF value of the licence

Whether this licence was issued under Zero duty or 3 per cent Scheme
(iv) Custom duty saved amount
(v) Products to be manufactured
(VI) How EPCG licence holder Intends to discharge the EO against the EPCG licence

\ 3 Any other Information
As per enclosed (MSME) UO Note No 30(85)/2014-ME dated 02 07 2014

4 The information called for must be submitted within three weeks from the date of issue of this
letter The Information may be directly sent to [Shri Parveen Sharma, DOG Norms Committee-I, Room
No. 302, DGFT, Udyog Shawan, New Delhi E-mail: parveen.s@nic.in, Office Tel.: 23061562/ex1.146,
Mobile: 98711787141 and copy of the same must be endorsed to the technical authority mentioned below

\ Sh. Kanwalinder Singh Sodhi, Asstt, Director, DC (MSME), 7m Ftoor Nirman Shawan,
New Delhi.

"'/\./

Yours faithfully

/?i~#'-,z,//r
(Priya Ranjan)

Foreign Trade Development Off,ce,'
For Director General of Foreign Trade

Tel No 23061562 Ext.265
e-mail priya_ra!lL<ill@rllc_in

IcA/t____

mailto:parveen.s@nic.in,


Office o+the de\.:k1pm:_'ilt (\.-'lJ)il/[S:-;l:J!Lcf

\11..::ro smal] & medium lntcrprise-.
\IICHA,(ICAL Dl\ ISIO"
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Subject: Adv. Authorization of Input output norms under para -+ - against nd\anl."('
aurhonzan.»: Ill")0:5 103 S3 I 93 dated .31 03.1--1 in respect of I\l s A,~L_i;-c \!eJ i p\ t Ltd.

DGFT h~b fl)1"\\arJed applic aticn vide ID note no ()1·~0.50 lOS:\\ll~ l)[S-12Ac) dated
20.05 .1--1f~,r ad\ anC-2 author.zancu l'l' mput output norms III respect uf export product

After gL,ill~ through the application. it IS i~lt further to ask certain in tormarion frorn the
unit through DGFT. \\'e may write DGfT to a-], f()llo\\'ing. in formation from the unit:-

• ;\lisrnatch between per unit requirement c,f resultant product given In .-\\f -+.-\. Appendix
l lA and the quantity applied for. j(_\f import item Sno 2. ~ and:5 Lrrit [1.\ clarif', the
same.

Thi-, is:)u~_): \\ ith the approval of Direct,» {\IE.\ \ '

(1<.5 Sodhi)
AD (\IE)

She; Pei, 2 RanJan. FTDO. DGFT Ld'0Q BI1",a11 .'\e\\ Delhi
o 0 The DC (\!S\IE) ro note no 30(3' 1]0 (~-\IE dated 02.0°.20 1~

:) -
dp

'1/,/)--,,>/7DT r t r :
. "":.- - ~~-



(illVI 1<.7\\11\, i or 1\'1)1.\
\II\,I.QRY 01 (0\1\11 RCT '" 1\'1)1 S I RY

1)1P \1<.rxu.xro: C()\I\II.I<.CI.
IllRIC I (JR\ II 1;1 \,1 R \1 Oil ()RIll;' IK\lll

III S.I SH 11(1' 1~'(l()\1 \", ,j(I-l. I ""'I. 1 I)lOC; 1111\ \\ I\,
\,1 \\ 1)11.111-110(111\\cil,ilc:iltlp: cl~I\'~"\ III

1 '-"Ill SIIII:'(llllI12; \\II:',II)I.S I !.(:-- Ilakd

\1':->_Veeline \kdi~IIJ(L
3. \iangi()c lanc.
1.",1 ll.vor.
Ko lk.u..
\1 .1l_71)()()II 1.
L :_!_11_a LLp J_,,_,_ll_I_!_~_lU_l_! (_~S._".JLll~'...:,_)_!__!_l

SuhjecL- Request tor il:\.nliDll or norms ill respect of .vd, ancc ! .iccnsc '\"ll, I): 10::202-+ I h
dated 11.()-l.::'OI-l obtained under Par,,-l.' 1l1'f1IlI'IVlllll

\Iccting 'in. OS!IS Date: OS.07.201-t

Sir.

Please refer tll the above mentioned adv ance liccn-,c. forwarded b\ the Rl ..\ under their
file No. O:?:':?-l-,'O-)'O==9'/\\1 I-\, to this office for ratitication of norms. l hc matter h~\s been
considered b: "\urnh Comm ittcc [. It is requested to furnish intorrnarinn j detail-, onlv IJl

respect of the point" hich has been tick below.
l.xpnrt Items

\kkl,_.] number. technical specification and spcci.ic quan.itv-both in tcrrn-, ,11' number
(I ran) ) andor \\ eight ,)1'each export product (Appendi,\-33 of current! IBP refers 1.

Detail technical note on manutacturing process including the relevant 11\)\\ sheet.

Detail technical druwinj;s with dimension (If each export product. l al<lI\1~llC. it" anv.
llla\ a!-o he furnished.

\\'eig,ht of each (If the imported and indigenous input. separately Ior each pr. «luct. 1',,1'
the purpose ofmaterial balancing. Net \\eight ((iros,", \\eight minus \\(lslagl...'i for cucn
imported and indigenous input in the export product may he indicated 1'\1...'t \\ eight
al\ll1g with details of other imported input 1(1bc_'used in the resultant product and
s,Hlght to be importedprocured from sources other than the license. i! anv . ma-, <.lls,l
be mdic.ucd.

Import items

h. lnformation about the inputs required per unit of the resultant product ;1" per SI.:'\0.1

V



Components

.\,,_-;clllhl~ dr:I\\ing:-; diagram:-i ~lrtlk' rcxuh.uu product C;hm\Illg placcmcr.t :Iild C_\,,-IL't

lI"I.' (If compon cnts III till' export pruduct-a s :

I~ifurcatcd qu.mtit.c-, olcom poncut-, to be ,IC\._'llL!llk'd lor in the rcsuluuu f1rl.)dud ;ll1d

the requirement ol componcnt-, (1";; spares

Raw ;\latl'rial / Cunsumables

10. Si/c and spccit'ication including grade. CI.)I11P(1-;itiI.1ll. range. thickncsx etc. ,11"the itcm-,
proposed j(lr import

I i Derailed c alculation '-1\ to ho« the quantitv of ra« material proposed for import ha-,
been arrived at. including the net weight or components to be manufactured out ol
thc"e imported materials, wastages claimed at each stlgc or manutacturiue \\ ith
complete justification and supported hy documentary evidence ../drawings etc

Shed layout diagram (11'the material indicating the \\astago.:": durinu blanhill~.

requirement and the- \\eight ofthe Cable in kg_. per Km Cup; of rl...'k\ ant "\'atiollal

lntcmauonal Standard buycrs data sheet may also be furnished.

\-L \\"cight of steel. which requires imported \\clding material. gi\ illg break-up 1.)1"

Sled Plaits i Sheets uplo 30 rum thickness.

II, Steel Plates / Sheets more than 30 mm thickness and upto 70 mm
thickness.

lit. Steel Plates I Sheets more than 70 mm thickness.

:.~/
! ,.I



2 \/ 1\ I.., 1111[ clcnr lrom the dl'LliL-.; gin:n ill applll_';!111111 j;,l]' 1111.._'\([\;\1]1..\.' \111Ihlrl/;!1111ji

»rcutoncd ;dw\c II; \\lll·tller It ['i a case Ill' Ph~"I\.:~\ll'\_pllrh or Dcctuc d L''-PI1J'h_ II' till'
...,;lIIiCis Deemed 1-_'-pl1lb. III L'.:hi....' of deemed export \.'11IllplL'll' I\.'lc\;lnl inJ"llrllutil11l :ll1d
dI1(UIl1\.'lllal'~ •.'\ Idclli.X Il~llll•.'h. name of pr,)_iC(l ;lLit!lurit). mair ((lIltr:ll'\(i!'_ _...,lI[,-

Ullltl't1cllir. rclcv an: P;lr<! o f F J P. P.-\C eti...' m.r. Ill' fumichcd lunhcr. if til •.' "lIppl,\ h

~1!--,-;lllbtlnv .ilid.ui.u: Idler 11):1111,1>('Cj IICClhC, thc 1'1111,1\\ ing .lctuil-, llla: he pro', idcd.
•

III I-jl( (I II(CI1(t,' numhcrandd.uc.
1111 \'11 valuc ofrhc III..·CII•..c.
(illl \\ hcthcr thi-, liec'll(l' \\~h hSLl •.'d under fl.']'\) dllt\ Ill' pcr CCIIt \(lh.:I:L..,.

11\) C uxtcuu L1LlI\ -uv cd .unount.
(\) Products hi be m.mutacturcd.
(\ i) 11\)\\ I :PCC; liccuce holder intcnd-, t,l dhch:m! •.' the L() ag~lill'it the I'PC (I IlI..· •.'IIU.'.

I. Dci.ulcd calcul.uion-, tor the quantiti •.,'i (If import itcm-, at Sl. \.(1. ::1. - L~

I I i .c·. infor.nntion ill respect or Sl. No. II (II' '-;tandard Dcticicnc , lorm.u 11'1·
IhL'~'" import iu.m-.
~, Details ~lr impor: item at Sl. :-\0 6 and basis.justific.nion for its ounmitv .

~ I he !11!~.rm.n ion called for must he subm ittcd \\ ith in tlircc \\ cck-. trorn th •.' date l)f i::;~Lll.'l 1j 1h i-;
.cucr ! he information Illa\ be directly sent W: I Shri Parvccn Sharma. Dnc Nurms
Cum mittcc-L Room ~·o. 302. DGFT, Ldyog Hhawan. "l'W Delhi. E-mail: panl.t.n.sanit.ill.
Office Tcl.: 23061562It'xt.l-1.6. vlobil«: 9S7117S71-1.1 and cup: olthc san:c must be l'lld\l!-...,\.,,_11,\

till' 1('...:11I1i(~Ji authority mention •.-d bclovv:
Shri Sushi: Kumar Jain. DO. Department uf lndustrial Pofic . and PnlIl1ll1i(1I1. !ZlllIlll '-.0,

.lC').\.I'(h()~ Bhawan. ,",C\\ Delhi·IIIIO[[ Ph. ,\,,. :C3010=:C11"tll. 3-,[X lilcl '\1.

~).

(l>r1: ,I Rall~janI
l rudc Dcvclopmciu CJrtl(er

lo- Director General of I (Irl'i::-'-Il1radL'
l clc "-.0.:3061 ~6.~ 1''-1 .~6::
I_-mail: pn;J,Ll_!~j,\ll /_:1:"':.1!1



GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION ROOM No 404. 4" Floor UDYOG BHAWAN
NEW DELHI-110011 WebSite dgft gov In

F No 01/80!050!00184/AM15!DES-II ',~~

< ,hi,)'1 6' itA
Standard Deficiencv Ltfil~r

Time Bond

Dateo .' ) 082014, ,

To
Mis Terr-a Ind.a Ltd
3-' Floor Hamilton House J N Heredia Marg
Ballard Estate. Mumbal-400038

Emall.enqulnes@temaindla.com

Subject -Ratification of Norms In respect of Advance License NO.03101'78836 dated 2104.2014
Issued under para 4.7 of HBP (Valli - reg

Meeting NO.08/1S Dated: 08,07.2014

Please refer to the above rnentionec advance license, forwarded by the RLA under their flie
No 03/95!40/00054iAM-15 to this office for ratification of norms The matter nas been considered by
norms Committee-I It IS requested to furnish information/details only In respect of the point wruch has beer
tick marked below

Export Items
Model number. technical specification and specific quantuy-botn In terms of number (If any) ano.cr
weight of each export product (Appendlx-33 of current HBP refers I
Detail technical note on manufacturir q process j;ncludlng the reievart ftow sheet
De~ai: tecrn:cal draw.nos with c.mens.or- of each export product Catalogue IF ar y. may a.so t;e
furnished {Export Productwise)
Weight of each Export Product.(Export Productwrse)

Weigh of each of the imported and indigenous input separately for each product for the
purpose of matenal balancing. Net weight (Gross weight mmus Vlastage) for each Irnported
and indigenous mput in the export product may be indicated Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license if any may also be indicated (Export Productwise)

Import items
6 Information about the Inputs required per unit of the resultant proouc: as pe SI No 1 of Appee,jlx-11A

appeanng In curent HBP (Vall) separately for each product

Components
7 Technical cberocteristics / part numbers. if any
8 Assembly cirawmgs / diagrams of the resultant product shOWing placement and exact use of

components tn the export products(sJ
9 Bifurcated quantities of components to be accounted for tn the resultant product ane! the

requirement of components as spares ''',
Raw Material / Consumables

mailto:Emall.enqulnes@temaindla.com


o Size and specification Including graDe cor ipos.tror rar qe thickness etc of Ule items proposeo
for Import

12

Detailed calculation as to how the qLiant!t~l of raw material proposed tor unr.ort has been alTIVeC at
includrng the net weight of components to be manufactured out of these Imported materials
wastages claimed at each stage of manufactunng with complete Justification and supported 'ly
documentary ev'dence/drawmqs etc (Export Productwlse)
Sheet layout diagram of the material Indicating the wastage dunng blankrng
Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable In Kg. per Km Copy of relevant National 1 International Standard! buyer s data
sheet may also be furnished

14 Weight of steel which requires Imported welding material giving break-up Of

Steel Plates I Sheets upto 30 mm thickness
II Steel Plates 1 Sheets more than 30 mm thickness and upto 70 mm thickness
III Steel Plates 1 Sheets more than 70 mm thickness

1 1

13

IV Other e g Flanges, Pipes Tubes. Bars I Rods, Castings 1 Forgings etc

2 Particulars of the licences obtarned In the past and ratified by ALC ',with or Wltcout modification for
the same export product covered under th.s application. In view of Pubuce Notice No 48 dated 14 11 2002

3 It IS not clear from the details given in application for the Advance Authorrzatlon mentioned above to
whether It is a case of Physical Exports or Deemed Exports If the same IS Deemed Exports detailed
Information arongwith relevant documents be furnished to thiS office Further, It the supply IS against
Invalidation letter to an EPCG License, the follOWing detils may be provided

I) EPCG License number and date
III CIF value of the license
III) Whether this license was Issued under Zero Duty or 3 percent Scheme
:'1) Custom Duty saved amount
'J Products to be manufactured
'J How EPCG license holder rntends to discharge the EO against the EPCG license

c An; other Informatlon.- Information may please be provided as per DIPPs letter No 12/9512014-
TSW!109 dated 8.7.2014 (copy enclosed)

5 The information called for must be submitted w:thln three weeks from the date of Issue of tnis letter
The Information may be directly sent to {Shri Parveen Sharma, DOG, Norms Committee-I, Room NO.302.
DGFT. Udyog Bhavan, New delhi, Email:parveen.s@nic.in, Office Tele:23061562 Ext.146,
Mobile:9871178714} and copy of the same must be endorsed to the technical authority mentioned below -

~ Shrr S K. Jarn. DO DIPP Room N0429Udhyog Bnavan New Delhl-110011

, \

'turs faithf.rllv

<Q_?~fl!/U
(Prr%'Rar?J~h)! ' I

Foreign Trade Development Officer
fele: 2306562/Ext265

Fmail: priya.ranjan@nic.in

mailto:Email:parveen.s@nic.in,
mailto:priya.ranjan@nic.in


Department ,,1' I ndu-trial I'olic~ & Promotion
ITSW)

:'Ie \leeting dared 08/07/201-1 - C il'C :'10_ 16/0S/80 (\I/s TE\IA India Limited)
(Advance Authorization :'10_ 0.' 111--~S3(J dated 21.0-1.201-1)

lirm m[1; be asked to -ur-n .... _ ~\.-';l\._l\\in~ .ntonnauon:

L lnformauor; :r-, ,,~;:,- l,f Sl. :\ll, 3. -t. 5 & 11 of Standard Dcfic!ct1C:
FornlJ.l-c\Pll,':
Der.iile.! ..::~:k·t~;_-:~~,_,::::--.or 1_he quantit: (If Fin Tubes (imp.irt ik:l.1:'1 ~H SL
:\0. 1. =: '-':- _~ I ~'Jr~~itr1cJb: length un.l number of tube .-, In tb,: export
product,
Tot31 re.iu.re.ncr.: l't' each nnport It(,l11. export product wise. II1 J tabular
form

----
1\orms committee 111a:- uk...: 3. \ ic\\

(S. K. Jain)
Development Officer

:"orms Committee I
DIPP?\o.1295.'201-+-TS\\ ]09dated OS 07201-1

<>



GOVERNMENT OF INDlr,
MINISTRY Of' COMMERCE & INDUS1 RY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES I SECTION. ROOM No 404.41
' Floor UDYOG BHAWAN

NEW DELHI-l10011 Website htiJ2/.II11tp./idaft.9Ql!Jfl

.S N'083
-:vt /(', '8fl1

TIME BOUND
STANDARD DEFICIENCY LETTER

F No Jl'SO,050/00177/AM15iDES-li /J 5'i
/

To /
\ M~/fCEM Engineering Co. Pvt. l.td.,
\_l)!Iohanji Sunderji Road,

Raghunathnagar, Thane - 400604
(E-mail: icem@vsn!.com )

Dated

Subject:- Ratification of Norms in respect of Advance Authorization No,0310779043 dated
22.04.2014 issued under Para 4.7 of HBP (VoLl).

Meeting No. 08/15 Date:08.07.2014

Please refer to the above mentioned advance license forwarded by the RLA under their file No
03!94/040/00034/AM15 to this office for ratification of norms It is requested to furnish information /
details only in respect of the point which has been tick marked below

Export Items

Madei number, technical specification and specific quantity-both in terms of number (it anv:
andlor weight. of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet.

3 Detail technical drawings with dimension of each export product. Catalogue if any may 5iSO

ce furnished

" Weight of each Export Product

5 Weight of each of the Imported and Indigenous Input separately for each product for the
purpose of material batancinq Net weight (Gross weight minus wastage) for each Imported
and Indigenous Input In the export product may be Indicated Net weight along With details of
other Imported Input to be used In the resultant product and sought to be Imported/procured
from sources other than the license if any. may also be Indicated

Import items

6 Information about the inputs required per unit of the resultant product as per SI No 1 of
Appendix-tl A appearing In current HBP (Vall) separately for each product

Components
7 Technical characteristics / part numbers if any

8 Asscmblv drawings / diagrams of the resultant product showrnq placement and exact use of
components In the export productsrs:

9 Bifurcated quantities of components to be accounted for In the resultant product and the
requirement of components as spares
Raw Material i Consumables

11

Size and specification
proposed for import
Detailed calculation as

Including grade composition range thickness etc, ot the .terns10

to how the quantity of raw material import has been



a-rived at including the net weight of components to be manufactured out of these imported
materials, wastages claimed at each stage of manufacturtng vVlth complete justification and
supported by documentary evidence/drawings etc

! 2 She et layout diagram of the material mdrcatrr-q the wastage during blanking
·,3 Cross Sectional Diagram of export product with calculation of raw materia! requirement and the

weiqht of the Cable In Kg per Km Copy of relevant National' International Standardi buyers
data sheet may also be furnished

14 Weight of steei, which requires Imported weldlllg material, giving break-up of
Steel Plates I Sheets upto 30 mm thickness
Steel Plates I Sheets more than 30 mm thickness and upto 70 rnrn thickness

II' Steel Plates I Sheets more than 70 mm thickness
IV Others e g Flanges. Pipes Tubes Bars I Rods. Castings! Forgings etc

:t is no' clear from the details given In application for the Advance Authorization rnentionec
above tn whether It IS a case of Physical exports or Deemed exports If the same [S Deemed
Exports In case of deemed exports complete relevant Information and documentary evidence
namely name of project authority. main contractor. sub-contractor, relevant para of FTP, PAC
etc may be furnished. Further If the supply IS against Invalidation letter to an EPCG licence
the followinq details may be provided -

II) EPCG licence number and date
(ii) CIF value of the licence.

Whether this licence was Issued under Zero duty or 3 per cent Scheme
(IV) Custom duty saved amount
(v) Products to be manufactured
(VI) How EPCG licence holder intends to discharge the E.O against the EPCG licence

3 Any other Information.
(I) Separate quantities (in Nos. & Weight) of 'Dish Ends" Tones & Rolled Shell" In export

product at SI No.1
! iil Quantities of export products In Nos also in addition to their weights

lnforrnation in respect of SI No 3. 4. 5. 11 & 12 of Standard DefiCiency Format export
oroduct wise

The Information called for must be submitted within three weeks from the date of issue of this letter
~ IniorClatlon may be directly sent to. [Shri Parveen Sharma, DOG Norms Committee-I, Room No.

302. DGFT, Udyog Shawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562Iext.146,
Mobile: 98711787141 and copy of the same must be endorsed to the technical authonty mentioned below

Shri Sushi I Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.
428A, Udyog Shawan, New Delhi-110011.

Yours i<',thfully

~5:/r;:/(0
(Priya Ranjan) '~i. /

Foreign Trade Development Officer
For Director General of Foreign Trade

Tel. 23061562 Ext265
e-mail: priya.ranjan@nic.ln

mailto:parveen.s@nic.in,


Department of Industrial Policy & Promotion
(TS\\')

:\C Meeting dated 08/07/2(11~ - Case i\o. 9/8/80 (:Ills lC£'\1 Engineering Company P\I.
Limited) (Advance Authorization '\0. 03107790-13 dated 12.U4.201-1)

Firm I1lJ.: be asked to submit the t(.)llowing information:

I. Separate quanuucs ( in '-.;05. & Weight I of "Dish Ends". "Cones &
"Rolled Shell" in export product at SI. "0
Quantities of export products in 1\05, also II1 addition to their \\eighls

_'. Information in respect of SI. ~o. 3. 4. 5, II &: 12 of Standard Dcficiencx
Format-export product wise

NumlS committee may take a view

(S. K. Jain)
Development Officer

"arms Committee I
LX?? "'c.l: 95 :014-1S\\,/lI0 dated 08 072014

\/
I
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'J+' , 9' S i ~ -
Office ofthe r)c\t'\ppmcl1t C(lrnmissioner ':'_l 1: \

:vlicru Small &: 'vledinm F:ntcrprise\
MECHAi\ICAL D1VISIO"i

31J(IO(l) I-I-\j[

Subject: Ratification of!\ofms in respect .xucratr Parts against advance
authorization no 0710069630 0 ID.~'.II1.~1I1 0 in respect of '\ 1 c, Pran ita Engg
So lution-, Pvt Ltd.

'\5 per the repl; and as per advance authorization no. 071 006'J9S6 Dt:
11.112.10 the norms mav he fixed as 1,,11,)\\\:-

.SLNO

tot
i export i after

unit 15% Import wastage
IEXP.PRODUCT OTY __gtyw~_~rap reco~ery allowed %

PACKER ----_.
057459088200/201 50 2271 5559 I 4,725 6996 208.10%

BRKT BRACE BOnOM
L575-52332-200120 1 40 1879 5403 183692 202484 ! 977 50%2

3
_BRAC;KET GEAR BOX MTG

L575-52391-200120 1
--------;

40 1432 L758 161.755 176079,112929%-------_-

BRACKET----,_-----,--_.

4 L575-52393-200 320
------- -- ....---- -- -,-+-c--

8.252 0404 109886 118 138 1331,67%

BRACKET-HYDRAULIC

6
_",B",R_c_ACKET -HYDRA."U",L",iC"---'_

L579-51 095-212 80 2842 0,615 ,15898 43740 1161500'%----_--_-_.,-

1331.67%

8
BRAC KET -HY D."-R,,-:A,,,Uc=L~iC'- __ r:

L579-51 095-224 20 1 08 .,"0.c_7_.1._!--,-_1",21913_ _1}_ 276 --,-_I",IC"2"9,,,.2,,9,,%c_

PLATE COVER-_--_----- - -----.-- __ --_ --_,------ .-- .-'_----- ------ ------ --_--
~9 0282-50280-200 1305 . ,.07.1 0.830 920 :25_1_ __ 10_27 326 859.44%

BRACKET ANGLE
_ _.1,-1__ .__. L_57_5-o_-28_8_1-2001201

"-'---'_------c-=----
___ .40 __._22 ~~ 5,-,6o<2,-,1--,-_'",9.1_~_~ £_~3_35o_4'--c--,"8"_59",._.44.._c",,Yo_

12 HALF CL.._A"'M"'P _ ,------ ._ - ------ ----'----



057450551200
--- --- -----

057450552 20(1
-- ----

FT'G HiNGE POINT SPLR 2
OB

13 L57 5-52439-200120 1

BODY STRAKE
14 L575-40: 02-20T2C"

- -- -------

15

ANGLE BTM INBOARD
L572-51 297 -2CO,20 1

--- ------------

F

50 '2 79 3 398 1111-4424 157213

3703 3374 143395
-_-------

180427

50 16 029 581_227 732 3-3:) 133
----~--~--- ----~-----

51 ~6

16 L572-53314-200/20

ATTACHEMENT ANGLE
ROOF

----"----- --------- -----~

50 2871 85944(/)

BRACKET

L575-54587 -200/201

BKT CON ROD FIND
18 PI L575-52483-20Q,,'2D1

- -----

SKT CON ROD AFT
-- --

5806 246747 27545:'

30 29 C7i 324EL 85944

50 217757852458652676371-:29,29"'-
-----,,_-------- ----- ------

19 PIL575-S2484-200i201 50 2Q,C9 5338 226_867----_--.-------------------------_~-----------

FAIRING BRKT
-----_---_-----

PI L575-55456-200 30 23.31 , 8936 227 880 251 '92 977_50%

LANDING UPPER - 130 9629 0074 8 185 1-R(~ 8-00cc
F574-50~21-200 201

I,~ -__ ._2_~

_. __---

LANDING UPPER -
130 1498 o '115 12,732 27710 85,OO~/~,

F57 4-50132-200 201 --~--~----

_-:~E~D=-,GE_B~E_M~ 8KT 3
20 PIL575-53363-200i201
---- _"--- - --

22

23

LANDING MID UPPER-
F57 4-50133-200 i 201

24
------~------- -

LANDING TOP -
F574-50970-20001 20101

25_~ _

130 10, 0.082-~------ -_-- ~9~O~9~4 "~9_7_9_3. 8_500 ~c_

--~--~----

_1,-,3",0,-~',-"3 45 0 103 _-,1-,1__:4,,3,,6,-_2,,4 ,890_~_ 35 OO'2_



LANDING -
26 FS74-509SS-2CCC'_ ---------_--'._- --

100 20 is 02[,2
--- -- ----_'-_ --------_ --- --_ .._---------.----,-----. _17 15t. 37335

2439LANDING TOP P/l,N -
_ ~Z_ ~j7~-5C_,9_61-2CGO_l_ 1.30 Q_1j_3_ 2.J-72_Q___ _i_~JJj___ 85_'2Y_:_:;_ _

LANDING TOP PAN -
F574-50968-202 203

28--.--_ •.._----------------------------, _- __ ._-_ ..._-------------_--_--_- __ ._

LANDING TOP 140 27 54 0197 23413 50957 85------. _-------··-----------r---

29 F574-50967-20D01-------_-_

(KS.Sodhi)
AD (\IE)

Shri Pri\a Ranlan_fTDO_ DGFT Ldh\oQ Shawan_ 1\C\\ Delhi
0'0 the DC (iVlS\IE) La note '"0 30( I06).I-l-\!E dated 19.08.201-1
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(1) I\,ro ')_//1
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-

== _ ::of i C1 \) \ ~ ~ . ..
Office 01 the Development ( ornnussioner

\licro Small & Mediun: Enterprises
\IECHA\ICAL DIVISIO'l

Subject: Fixation of input output adhoc norms under para -+.7 of FTP against the
advance authonvntion no 03 I()7-+319-+ dated 29072013 in respect of M.', Neo
wheels ltd.

,\5 per the repl . received. the firm ha-. completed the export with "IL wastage.
I Ience, norms may he fixed on net to net hasis with accounrability clause and \JL
\\3Qage.

This issues with the apprmal of Director ('vIE) for taking view hv NC

(K.s.Sodhi)
Asst Dir (MEl

Shri Praveen Sharma: DDG. DGFT Ldh\oQ Bhawan
00 the DC(MS:vrE) CO note no 30(94).'13-\IE dated 13.08.14

,
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

DES.I SECTION, ROOM No. 404, 4th Floor, UDYOG BHAWAN:
NEW DELHI-11 0011: Website: dgft.gov.in

F.No.01/80/[Click here and type file header and sl no]/DES-I/ Dated:

To
M/s.

Subject:- Ratification of the norms in respect of Advance Licence No.
obtained under Para 4.7 of HBP (Vol.I).

Meeting No. Date:

dated

Shri,

Please refer to the above mentioned advance license, forwarded by the RLA under their file
No. to this office for ratification of norms. The matter has been
considered by Norms Committee - I. It is requested to furnish information I details only in
respect of the point which has been tick marked below.

Export Items

1. Model number, technical specification and specific quantity-both in terms of number (if
any) and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

3. Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4. Weight of each Export Product.

5. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Import items

6. Information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (VoLl) separately for each product.

Components
7. Technical characteristics / part numbers, if any.

8. Assembly drawings / diagrams of the resultant product showing placement and exact use
of components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material! Consumables



10. Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.

11. Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawings etc.

12. Sheet layout diagram of the material indicating the wastage during blanking.

13. Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg. per Km. Copy of relevant National/International
Standard/ buyer's data sheet may also be furnished.

14. Weight of steel, which requires imported welding material, giving break-up of
i. Steel Plates / Sheets upto 30 mm thickness.
ii. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
iii. Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

2. Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of Public
Notice No. 48 dated 14.11.2002.

3. It is not clear from the details given in application for the Advance Authorization mentioned
above. to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports, detailed information alongwith relevant documents be furnished to this office.
Further, if the supply is against Invalidation letter to an EPCG licence, the following details
may be provided:-

(i) EPCG licence number and date.
(ii) CIF value of the licence.
(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.
(iv) Custom duty saved amount.
(v) Products to be manufactured.
(vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

4. Any other information:

5. The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-I,
Room No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.:
23061562/ext.146, Mobile: 9871178714] and copy of the same must be endorsed to the technical
authority mentioned below:

1. Shri K.K. Tiwari,. LA., Department of Heavy Industry, Room No. 476, Udyog
Bhawan, New Delhi 110011.

2. Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion,
Room No. 428A, Udyog Bhawan, New Delhi-11 0011.

3. Sh. K.K. Funda, Asstt. Director, DC (MSME), th Floor Nirman Bhawan, New Delhi.
4. Ms. Asha Nangia, Addl. Director. Dlo Information & Technology, CGO, Complex, N.D.
5. Shri A.K. Aggarwal, Jt.I.A., Dlo C&PC , Shastri Bhavan, New Delhi

Yours faithfully,

(Priya Ranjan)
FOREIGN TRADE DEVELOPMENT OFFICER

FOR DIRECTOR GENERAL OF FOREIGN TRADE
Tel: 011-23061562/Ext.265

E-mail: priya.ranjan@nic.in
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